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drone vide dated 29.04.2023
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MOEFCC for delegation of Powers to State
SEIAA u/s. 5 of EPA, 1986 & EIA Notification,
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ANNEXURE-R-3
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deed executed by PP vide dated 06.12.2017
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ANNEXURE-R-5
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ANNEXURE-R-7
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granted by PMC for Phase-III & IV vide dated
13.03.2020
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ANNEXURE-R-8
A true copy of the PMC sanction plan for
Phase-III & IV vide dated 09.01.2014

1608

10.

ANNEXURE-R-9
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Phase-I & II vide dated 01.04.2014
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11.
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Phase-IIl & IV vide dated 20.10.2015
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for
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Phase-I & II vide dated 23.11.2015
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Phase-III & IV vide dated 31.03.2017
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for

1614

16.

ANNEXURE-R-15

A true copy of the PMC sanction
Phase-I & II vide dated 03.05.2017

plan

for

1615

17.

ANNEXURE-R-16

A true copy of the PMC sanction
Phase-I & II vide dated 09.03.2018

plan

for

1616

18.

ANNEXURE-R-17

A true copy of the PMC sanction
Phase-III & IV vide dated 09.03.2018

plan

for

1617

19.

ANNEXURE-R-18

A true copy of the PMC sanction
Phase-I & II vide dated 13.03.2020

plan

for

1618

20.

ANNEXURE-R-19

A true copy of the PMC sanction
Phase-III & IV vide dated 13.03.2020

plan

for
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ANNEXURE-R-20

A true copy of the PMC sanction
Phase-I & II vide dated 24.08.2020
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for
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for
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH PUNE
ORIGINAL APPLICATION NO. 20/2020
IN THE MATTER OF:
MR. TANAJI BALASAHEB GAMBHIRE ....APPLICANT
VERSUS
UNION OF INDIA & ORS. ....RESPONDENTS

REJOINDER ON BEHLF OF ORIGINAL APPLICANT-TANAJI B.
GAMBHIRE TO RAISE THE OBJECTIONS TO THE JOINT
COMMITTEE REPORT DATED 06.09.2021, REJOINDER TO THE
REPLIES FILED BY R-12-PP DATED 18.10.2021 & 19.06.2023,
REPLY OF R-1-MOEFCC DATED 18.12.2020, REPLY OF R-6-7-
MPCB DATED 15.05.2022, R-8-9-PMC DATED 01.05.2023 &
SEIAA DATED 25.07.2023 AND TO FILE REPLY TO IA NO.
99/2021(WZ) FILED BY R-12-PP DATED 18.10.2021

I, Mr. Tanaji Gambhire S/o Shri. Balasaheb Gambhire Age:
40 Years, Profession: Advocate, R/at: CTS No. 296, Shukrawar
Peth, Laxmi Apartment, Near Shivaji Maratha High School, White
House Lane, Pune-411002, do hereby solemnly affirm and state

on oath as follows:

Para | Description

Brief background of Case

Construction being carried out without any EC and CTE

Single Project with two Phases

Ex-post Facto EC

Ex-post Facto CTE

No CTO till date

Complaint, Show Cause Notice & its illegal Withdrawal

Commencement Certificates-TBUA and Condition for EC & CTE

ORI N OOy B W)=

Architect Certificates

PCC-Plinth Check Certificate

[E Y
— O

OCC-Occupancy Certificate

—_
N

Tree Felling & Plantation Permission

—_
»

Non-Agricultural (NA) Permission & Condition for EC
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14. | Demarcation Permission

15. | Objections to the Joint Committee Report-06.09.2021

16. | Rejoinder to the Reply of R-12-PP

17. | Rejoinder to the Reply of R-1-MoEFCC

18. | Rejoinder to the Reply of R-6-7-MPCB

19. | Rejoinder to the Reply of R-8-9-PMC

20. | Rejoinder to the Reply of R-4-SEIAA

21. | Rejoinder to the Reply of R-2-CS-GoM

22. | Rejoinder to the Reply of R-10-Collector of Pune

23. | Rejoinder to the Reply of R-11-Police

24. | Reply to the IA No. 99/2021 (WZ) For Preliminary Objection

25. | Settled position of Law on Mandatory prior EC

26. | Damage to the Environment & Ecology and Environmental
Compensation & Penalty

27. | Case Laws on behalf of the Original Applicant

28. | Suggestions on behalf of Original Applicant for grating relief

1. BRIEF BACKGROUND OF CASE:

A) That the present OA is filed on 13.3.2020 U/s. 15, 18 & 20
of the NGT Act, 2010 for the violations of EIA Notification,
2006 r/w EPA, 1986, Water (P&CP) Act, 1974 & Air (P&CP)
Act, 1981 committed by Respondent No 12-PP {in short R-
12-PP} in his building construction project situated at
Survey No. 40/1/1,40/1/2,40/1/3/1,40/1/3/2,40/1/4
& 40/1/5 of Village-Yewalewadi, Taluka-Haveli, District-
Pune within the local limits of PMC on land admeasuring
20000 M2.

B) That this Hon’ble NGT vide its Order dated 24.08.2020
appointed Joint Committee of SEIAA, MPCB & PMC for fact
finding & action taken report and also issued notice to the
Respondents.

C) That the Service was completed on all Respondents and

affidavit of service was filed on 17.07.2021 and thereafter,
the Joint Committee filed its report on 06.09.2021.
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D) That, this Original Applicant is filing this rejoinder affidavit
to raise the objections to the Joint Committee Report dated
06.09.2021, rejoinder to the Replies filed by R-12-PP dated
18.10.2021 & 19.06.2023, Reply of R-1-MoEFCC dated
18.12.2020, Reply of R-6-7-MPCB dated 15.05.2022, R-8-
9-PMC dated 01.05.2023 & SEIAA dated 25.07.2023 and
to file reply to IA No. 99/2021(WZ) filed by R-12-PP dated
18.10.2021 as below;

2. CONSTRUCTION BEING CARRIED OUT WITHOUT ANY
ENVIRONMENTAL CLEARANCE AND CONSENT TO
ESTABLISH IN BLATANT VIOLATION OF THE
ENVIRONMENTAL LAWS, POLLUTION CONTROL ACT
AND EIA NOTIFICATION-2006

Table No.1l: Actual Construction carried out at site without
Environmental Clearance and Consent to Establish.

.« as EC & CTE Under Total
Description Permission Completed Construction Proposal
ABC-Bldg. o 3 0 6
DEF-Bldg. o 3 0
ABC-Flats o 244 0 486
DEF-Flats o 242 0
ABC-BUA o 19429.71 3213.23 22642.94
DEF-BUA o 19315.42 3052.64 22368.06
Total BUA o 38745.13 6265.87 45011

PP have procured the ex-post facto EC’s vide dated 05.10.2021
after filling of this OA and ex-post facto CTE vide dated
17.03.2020

Area in Sq. Mtrs. (M?)

Total Buildings in the project are 6

Total Flats in the project are 486

Total BUA of the Project is 45011 Sq. Mtrs.
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SINGLE PROJECT WITH TWO INTEGRAL PHASES:

That the project under challenge is the single project
/patently integral project/Single Development project
and PP is misleading by making farce representation on
account of PMC sanctions & other permissions issued by
authorities under DCR, MRTP, MLRC, Tree felling Act, Fire
& Safety Rules, etc. and PP courage is high for showing this
misrepresentation only because of collusion with ill motive
bureaucrats from the respective authorities like SEIAA,
SEAC-III, MPCB, PMC etc. Following documents of PP, itself
shows that the entire development is a single project
comprising two phases attracting mandatory prior EC
under EIA Notification & CTE from Water Act, 1974 & Air
Act, 1981 inception of the project;

Document Para / Annex. &
Type IMP Fact Page No.
Notification Para-(iii), “Entire Project- | A-2, P@68
07.07.2004 Phase/Modules”
MoEFCC notification | Para-6, “Conceptual Plan” | A-3, P@72
14.09.20060,
Project Boucher/ | Site Layout A-34, P@w466,
booklet P@472
Site Photographs Single Compound Wall, R-1,
Captured  through | Single premises, P@1587-1593
Drone 29.04.2023 Sharing common garden,

Sharing Common

transformer,

Shows single project, which
is patently integral,

Search &  Title
Report: Charge over
the Property,
Mortgage Deed &
Site Conditions

Loan obtained for entire
property as Single Project
with single deed vide No.
5459/2016 dated

A-20, P@272
A-21, P@292
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06.04.2016 at Sub-registrar
Haveli-22
Re-conveyance Release of entire property | R-2, P@1596
Deed: Mortgage | from Mortgage with single
Released dated | Re-conveyance deed vide No.
06.12.2017 12809/2017 dated
(Index-II) 06.12.2017 at Sub-registrar
Haveli-22
Joint Committee | Adjacent to each other P@548
Report dated
06.09.2021
4. EX-POST FACTO EC’S:

That the Respondent No. 12-PP have procured the ex-post

facto Environmental Clearances vide dated 05.10.2021 for

both the phases during the pendency of this OA & after bias
report of the Joint Committee vide dated 06.09.2021 and
both these EC’s are subject to the final outcome of this OA

as per the Specific Condition No. IV stipulated therein
(P@1025, P@1063).

Sr. Phase Phase-I & II Phase-III & IV | Total
1. EC Date 05.10.2021 05.10.2021
2. Project Name Sai Dwarika - | Sai Dwarika —
Phase-I & II Phase-III & IV
3. Survey No. 40/1/3/2, 40/1/1,
40/1/4, 40/1/2,
40/1/5 40/1/3/1
4. Land Area (M?2) 10000 10000 20000
S. Note on initiated | 19429.71 19315.42 38745.13
work (M?)
6. FSI Area (M2) 13400.62 13320.65 26721.27
7. Non-FSI Area (M?) 9242.32 9047.41 18289.73
8. Total BUA Area (M2) | 22642.94 22368.06 45011
0. Project Cost (Rs.) 334970715 331027519 665998234
10. | Total Water | 177.7 169.35 347.05

Requirement (KLD)
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11. | Rain Water | 4 4 Nos. 8
Harvesting (Nos.)
12. | Sewage Generation | 142.42 147.33 289.75
(KLD)
13. | STP (KLD) 150 150 300
14. | Dry Waste (Kg/Day) | 244 242 486
15. | Wet Waste (Kg/Day) | 379.46 376.53 755.99
16. | STP Sludge (Kg/Day) | 13.46 13.53 26.99
17. | Power Required- | 473 482 955
Operation (KW)
18. | DG Sets 125 kVA x 1 125 kVA x 1 2
19. | % Energy Saving 15% 15%
20. | Specific Condition: IV | EC granted | EC granted
subject to OA subject to OA
21. | Reference Exhibit:HH-2, | Exhibit:II-2,
P@w1016-1028 | Pw1054-1066

That the above configuration of project shows huge
unassessed & unapprised burden has been caused to the
Mother Nature due to its substantial illegal construction
carried out to the tune of 38745.13 M2 out of 45011 M2 by
the project without mandatory prior EC, CTE and
enjoyment without CTO. Inspite this project being a single
project under taken by single PP as single financial
beneficiary. However, collusion of PP with government
authorities have resulted into unbridled & uncontrolled
situation at site causing grave heart to the environment &
ecology. Therefore, this Hon’ble NGT may kindly impose
heavy amount of environmental compensation on PP as the
past violations of PP cannot be exonerated on account of the

subsequent grant of ex-post facto EC.

EX-POST FACTO CTE’S:
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That the Respondent No. 12-PP have procured the ex-post
facto Consent to Establish (CTE’s) vide dated 17.03.2020

after complaint to the MPCB vide dated 29.06.2019.

Sr. Phase Phase-I & II Phase-III & IV | Total
1. CTE Date 17.03.2020 17.03.2020
2. Valid upto Commissioning | Commissioning
or S years,|or S years,
whichever whichever
earlier earlier
3. Project Name Sai Dwarika - | Sai Dwarika -
Phase-I & II Phase-III & IV
4. Survey No. 40/1/3/2, 40/1/1,
40/1/4, 40/1/2,
40/1/5 40/1/3/1
S. Land Area (M?2) 10000 M= 10000 M2 20000 M2
6. Total BUA Area (M2) | 22642.94 22368.06 45011
7. Project Cost (Crores | 33.00 331027519 665998234
Rs.)
8. Total Water | 170.7 169.35 347.05
Requirement (KLD)
0. Sewage Generation | 148.51 147.33 289.75
(KLD)
10. | STP (KLD) 150 150 300
11. | Dry Waste (Kg/Day) | 244 242 486
12. | Wet Waste (Kg/Day) | 379.46 376.53 755.99
13. | STP Sludge (Kg/Day) | 13.46 13.53 26.99
14. | DG Sets 125 kVAx 1 125 kVAx 1 2
15. | Reference Exhibit: KK, | Exhibit: LL,
P@w1070-1075 | Pwl1076-1066

That the above Consent to Establish both dated 17.03.2020

are granted in ex-post facto manner as this Original

Applicant vide its complaint dated 29.06.2019 have exposed
the PP for his violations and thereafter, PP applied for both
CTE vide dated 08.08.2019 to cover up his violation and

played for the tactics of two different projects.
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6. NO CTO’s TILL DATE:

That the Respondent No. 12-PP in its Para-7.53-7.56 of
reply affidavit dated 18.10.2021 have taken stand that the
CTO is not required to obtain on the basis of the judgment
of Hon’ble Delhi High Court judgment “2010 SCC OnLine
Del 3466” passed in the matter of “Splendor Landbase
Ltd. Vs. Delhi Pollusion Control Committee” on the
grounds that the project is not completed/commissioned.
However, it is important to note that the project proponent
have handed over the possession of the completed units
since January 2018 and also, PP have obtained the CTE.
Moreover, this Hon’ble NGT have expressed its opinion
about mandatory requirement of Consents in “Forward
Foundation case in OA No. 222/2014 vide its Order dated
07.05.2015 at Para No. 72(b)”, “SP Muthuraman case in OA
No. 37/2015 vide its Order dated 07.07.2015 in its Para-
146 & 153” and same order has been attended the finality
in supreme Court as the appeals against the said orders are
dismissed. Therefore, PP cannot take contrary stand that
the CTO is not required to obtain and thus, PP ought to
obtain the prior CTO, which PP failed to obtain and
committed violations of Water Act, 1974 & Air Act, 1981.

7. COMPLAINT, SHOW CAUSE NOTICE & ITS ILLEGAL
WITHDRAWAL:
That the Original Applicant have filed complaint vide dated
29.06.2019 before the respondent Authorities for taking
action against PP for his violations & infringements

committed by not obtaining mandatory prior EC, CTE, CTO.

‘ Sr. ‘ Date Event Remark
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1. 28.02.2014 | MoEF issued notification
granting power to the
SEIAA to action against
violation u/s. S of EPA,
1986

2. 29.06.2019 | Complaint to Respondent | ANNEXURE-A-26,
Authorities P@329-356

3. 07.08.2019 | MPCB site visit

4. 08.08.2019 | PP application for ex-post | ANNEXURE-A-27,
facto EC P@357-395

ANNEXURE-A-28,
P@396-427

5. 13.08.2019 | MPCB Warning Notice

6. 29.08.20219 | Show Cause Notice (SCN) | ANNEXURE-A-29,
by SEIAA & PS-DoE P@428-430

7. 09.10.2019 | Online Complaint to PS- | ANNEXURE-A-32,
DoE, SEIAA, SEAC-III P@455

8. 11.11.2019 | Personal Hearing
conducted in the
chamber of PS-DoE

9. 26.11.2019 | Withdrawal of Show | Exhibit-D,
Cause notice by PS-DoE | P@677-678

10. | 16.03.2020 | OA filed before this NGT

11. | 17.03.2020 | Ex-post Facto CTE

12. 1 06.09.2021 |Joint Committee Report

13. 1 05.10.2021 | Ex-post facto EC

That the MoEF issued notification dated 28.02.2014
delegating powers to the SEIAA to initiate action against the
PP for violation cases u/s. 5 of EPA, 1986. However, SEIAA
& PS-DoE jointly issued show cause notice vide dated
29.08.2019 and thereafter, without issuing notice as well as
without giving any opportunity to the Original Applicant
and behind back conducted the hearing on 11.11.2019.
Thereafter, finally on 26.11.2019, PS-DoE alone without
having any powers issued letter withdrawing show cause

notice and dismissed the complaint of this Original
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Applicant and till date there is no official communication of
this letter dated 26.11.2019 to the Original Applicant and it
is supressed from public domain too. This Act of former PS-
DoE is totally illegal, against law and it violates principles
of natural justice of Original Applicant and also shows the
collusion of PS-DoE & PP. Therefore, grant of any ex-post
facto EC vide dated 05.10.2021 as well as CTE vide dated
17.03.2020 is totally illegal and PP cannot be exonerate

from past violations.

8. COMMENCEMENT CERTIFICATES (CC), TBUA AND
CONDITION FOR EC & CTE:
8.1 That the Respondent No. 12-PP have obtained the following
sanctions along with conditional commencement certificate
in phase wise manner having total BUA more than 20000
M2 mandating prior EC & Consents as below;
Sr. | Phase Phase-CC Phase-BUA | Total BUA | Condition for | Exhibit & Page
date (M2) (M2) EC & CTE
&IV |09.01.2014 | 14788 49 Condi. No. 10 | Exh-T, P@826
1. 29642.41 .
[&II 01.04.2014 | 14853.92 Condi. No. 10 | Exh-H, P@690
2. [M&IV [20.10.2015 | 16674.50 Condi. No. 19 | Exh-W, P@870
33350.22 -
1&I | 23.11.2015 | 16675.72 Condi. No. 19 | Exh-J, P@732
3. |[M&IV |15.12.2016 | 1867569 Condi. No. 10 | Annx-A-11, P@161
[ & II 15.12.2016 | 18836.69 37512.4 Condi. No. 10 | Annx-A-13, P@188
4, |II&IV |31.03.2017 Condi. No. 10 Exh-V, P@889
21577.18 | 42oma 55 @
I &II 03.05.2017 | 21697.37 Condi. No. 10 | Exh-M, P@746
5. |III&IV |09.03.2018 Condi. No. 27 | Exh-AA, P@909
21793.62 | 4ocoa oo @
I &II 09.03.2018 | 21791.21 Condi. No. 27 | Exh-P, P@763
6. III & IV 13.03.2020 Condi. No. 4 Annx-R-6, P@1602
21885.06 | gomay me @
[&II 13.03.2020 | 21846.70 Condi. No. 4 Annx-R-7, P@1606
7. |[II&IV | 24.08.2020 | 23428.19 46126.44 | Condi. No. 27 | Exh-EE, P@973
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I &II

24.08.2020

22698.25 Condi. No. 27

That the total BUA of the proposed project construction on
site since 01.04.2014 was more than 20000 M2, which
mandates prior EC & CTE as per EIA Notification, 2006.
However, PP misleaded on account of the two different
projects to overcome the illegality and also to avoid the
environmental compliance. Therefore, PP have violated
Environmental norms and committed violations causing

serious irreparable damage to the environment & ecology.

Exh-R, P@815

8.2 That the Respondent No. 12-PP procured original Sanction
for Phase-I & II vide dated 01.04.2014 for construction of
BUA to the tune of 14853.92 M2 and for Phase-III & IV vide
dated 09.01.2014 for construction of BUA to the tune of
14788.49 M2. Therefore, TBUA of construction is 29642.41
M2, which is more than 20000M2, mandating prior EC &
CTE as stipulated in Condition No. 10 of respective
commencement Certificates.

1. | PP Name M/s. Maa Sankalp LLP
2. | Project Name Sai Dwarika
3. | Survey No. 40/1/1, 40/1/3/2,
40/1/2, 40/1/4,
40/1/3/1 40/1/5
4, Land Area 10000 M2 10000 M2
5. | Phase No. Phase No. III & IV | Phase No. I & II
6. | PMC-1st 09.01.2014 01.04.2014 Total
Sanction
A FSI Area 7283.68 7362.19 14645.87
B | Balcony 1032.82 1026.54 2059.36
C | Terrace 1125.79 1125.79 2251.58
D Staircase 797.72 797.72 1595.44
E Lift 28.03 28.03 56.06
F Lift M.R. 47.04 47.04 94.08
G | Passage 1957.11 1957.11 3914.22
H | Parking Area 2516.30 2509.50 5025.80
Sub-Total 14788.49 14853.92 29642.41
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8.3 That the Respondent No. 12-PP procured revised Sanction
for Phase-I & II vide dated 23.11.2015 for construction of
BUA to the tune of 16675.72 M2 and for Phase-III & IV vide
dated 20.10.2015 for construction of BUA to the tune of
16674.50 M2. Therefore, TBUA of construction is 33350.22
M2, which is more than 20000M2, mandating prior EC &
CTE as stipulated in Condition No. 19 of respective
commencement Certificates.

1. | PP Name M/s. Maa Sankalp LLP
2. | Project Name | Sai Dwarika
3. | Survey No. 40/1/1, 40/1/3/2,
40/1/2, 40/1/4,
40/1/3/1 40/1/5
4. | Land Area 10000 M2 10000 M2
5. | Phase No. Phase No. IIl & IV | Phase No. I & II
6. | PMC-2nd 20.10.2015 23.11.2015 Total
Sanction
A FSI Area 7379.23 7411.86 14791.09
B Balcony 1108.43 1081.11 2189.54
C Terrace 1509.35 1505.17 3014.52
D Staircase 974.22 974.22 1948.44
E Lift 28.42 28.42 56.84
F Lift M.R. 54.20 54.20 108.40
G Passage 2553.65 2553.74 5107.39
H | Parking Area | 3067.00 3067.00 6134.00
Sub-Total 16674.50 16675.72 33350.22

8.4 That the Respondent No. 12-PP procured revised Sanction
for Phase-I & II vide dated 15.12.2016 for construction of
BUA to the tune of 18836.69 M2 and for Phase-III & IV vide
dated 15.12.2016 for construction of BUA to the tune of
18675.69 M2. Therefore, TBUA of construction is 37512.40
M2, which is more than 20000M2, mandating prior EC &
CTE as stipulated in Condition No. 10 of respective
commencement Certificates.

1. | PP Name M/s. Maa Sankalp LLP

2. | Project Name Sai Dwarika

3. | Survey No. 40/1/1, 40/1/3/2,
40/1/2, 40/1/4,
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40/1/3/1 40/1/5
4. Land Area 10000 M2 10000 M2
5. | Phase No. Phase No. III & IV | Phase No. I & II
6. PMC-3rd 15.12.2016 15.12.2016 Total
Sanction
A FSI Area 8949.28 8976.35 17925.63
B Balcony 1122.34 1073.62 2195.96
C Terrace 1568.12 1496.03 3064.15
D Staircase 1017.44 968.94 1986.38
E Lift 28.42 28.42 56.84
F Lift M.R. 54.20 54.20 108.4
G Passage 2482.17 2660.49 5142.66
H | Refugee Area 124.18 99.96 224.14
I OHT Area 88.02 107.27 195.29
J UGT Area 99.85 172.39 272.24
K | STP Area 80.07 80.22 160.29
L Transformer 36.00 36.00 72
M Parking Area 3025.60 3082.80 6108.4
Sub-Total 18675.69 18836.69 37512.4
8.5 That the Respondent No. 12-PP procured revised Sanction
for Phase-I & II vide dated 03.05.2017 for construction of
BUA to the tune of 21697.37 M2 and for Phase-III & IV vide
dated 31.03.2017 for construction of BUA to the tune of
21577.18 M2. Therefore, TBUA of construction is 43274.55
M2, which is more than 20000M2, mandating prior EC &
CTE as stipulated in Condition No. 10 of respective
commencement Certificates.
1. | PP Name M/s. Maa Sankalp LLP
2. | Project Name | Sai Dwarika
3. | Survey No. 40/1/1, 40/1/3/2,
40/1/2, 40/1/4,
40/1/3/1 40/1/5
4. Land Area 10000 M2 10000 M2
5. | Phase No. Phase No. III & IV | Phase No. I & II
6. | PMC-4th 31.03.2017 03.05.2017 Total
Sanction
A FSI Area 10475.82 10472.81 20948.63
B Balcony 1571.34 1570.17 3141.51
C Terrace 1805.89 1799.07 3604.96
D Staircase 1017.44 968.94 1986.38
E | Lift 28.42 28.42 56.84
F Lift M.R. 54.20 54.20 108.40
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G Passage 2482.17 2660.49 5142.66
H | Refugee Area 172.93 172.93 345.86
I OHT Area 92.40 92.40 184.80
J UGT Area 182.54 182.54 365.08
K STP Area 50.7 50.7 101.40
L Transformer 36.00 36.00 72.00
M | Parking Area 3457.33 3458.70 6916.03
N Club House 150 150 300.00
Sub-Total 21577.18 21697.37 43274.55
8.6 That the Respondent No. 12-PP procured revised Sanction
for Phase-1 & II vide dated 09.03.2018 for construction of
BUA to the tune of 21791.21 M2 and for Phase-III & IV vide
dated 09.03.2018 for construction of BUA to the tune of
21793.62 M2. Therefore, TBUA of construction is 43584.83
M2, which is more than 20000M2, mandating prior EC &
CTE as stipulated in Condition No. 27 of respective
commencement Certificates.
1. | PP Name M/s. Maa Sankalp LLP
2. | Project Name Sai Dwarika
3. | Survey No. 40/1/1, 40/1/3/2,
40/1/2, 40/1/4,
40/1/3/1 40/1/5
4. | Land Area 10000 M2 10000 M2
5. | Phase No. Phase No. IIl & IV | Phase No. I & II
6. | PMC-5th 09.03.2018 09.03.2018 Total
Sanction
A FSI Area 10800.21 10841.65 21641.86
B Balcony 1245.16 1073.62 2318.78
C Terrace 1700.26 1801.62 3501.88
D Staircase 1158.64 1158.64 2317.28
E | Lift 28.42 28.42 56.84
F Lift M.R. 54.20 54.20 108.4
G | Passage 2482.17 2660.49 5142.66
H | Refugee Area 180.52 172.93 353.45
I OHT Area 96.92 92.40 189.32
J UGT Area 180.92 182.54 363.46
K STP Area 80.07 80.00 160
L Transformer 36.00 36.00 72
M | Parking Area 3600.20 3458.70 7058.9
N Club House 150.00 150 300
Sub-Total 21793.62 21791.21 43584.83
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8.7 That the Respondent No. 12-PP procured revised Sanction
for Phase-1 & II vide dated 13.03.2020 for construction of
BUA to the tune of 21846.70 M2 and for Phase-III & IV vide
dated 13.03.2020 for construction of BUA to the tune of
21885.06 M2. Therefore, TBUA of construction is 43731.76
M2, which is more than 20000M2, mandating prior EC &
CTE as stipulated in Condition No. 4 of respective
commencement Certificates.

1. | PP Name M/s. Maa Sankalp LLP

2. | Project Name Sai Dwarika

3. | Survey No. 40/1/1, 40/1/3/2,

40/1/2, 40/1/4,
40/1/3/1 40/1/5

4. | Land Area 10000 M2 10000 M2

S. | Phase No. Phase No. IIl & IV | Phase No. I & II

6. | PMC-6th 13.03.2020 13.03.2020 Total

Sanction

A FSI Area 11392.10 11422.19 22814.29

B Balcony 1245.16 1072.25 2317.41

C Terrace 1713.78 1812.60 3526.38

D Staircase 1158.64 1158.64 2317.28

E Lift 28.42 28.42 56.84

F Lift M.R. 54.20 54.20 108.40

G Passage 2024.58 2228.07 4252.65

H | Refugee Area | 69.38 69.03 138.41

I OHT Area 96.92 92.40 189.32

J UGT Area 182.94 182.64 365.58

K STP Area 80.00 80.22 160.22

L Transformer 36.00 36.00 72.00

M | Parking Area 3656.70 3463.80 7120.50

N Club House 146.24 146.24 292.48

Sub-Total 21885.06 21846.7 43731.76

8.8 That the Respondent No. 12-PP procured revised Sanction

for Phase-I & II vide dated 24.08.2020 for construction of
BUA to the tune of 22698.25 M2 and for Phase-III & IV vide
dated 24.08.2020 for construction of BUA to the tune of
23428.19 M2. Therefore, TBUA of construction is 46126.44
M2, which is more than 20000M2, mandating prior EC &
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commencement Certificates.

27 of respective

1. | PP Name M/s. Maa Sankalp LLP
2. | Project Name Sai Dwarika
3. | Survey No. 40/1/1, 40/1/3/2,
40/1/2, 40/1/4,
40/1/3/1 40/1/5
4. | Land Area 10000 M2 10000 M2
S. | Phase No. Phase No. IIl & IV | Phase No. I & II
6. | PMC-7th 24.08.2020 24.08.2020 Total
Sanction
A FSI Area 12300.97 11967.33 24268.3
B Balcony 1278.38 1102.83 2381.21
C | Terrace 1854.25 1892.86 3747.11
D | Staircase 1257.87 1219.94 2477.81
E | Lift 28.42 28.42 56.84
F | Lift M.R. 54.20 54.20 108.4
G Passage 2024.58 2228.07 4252.65
H | Refugee Area 80.82 80.82 161.64
I OHT Area 99.50 95.40 194.9
J UGT Area 187.56 186.02 373.58
K | STP Area 80.00 80.22 160.22
L Transformer 36.00 36.00 72
M | Parking Area 3999.40 3579.90 7579.3
N | Club House 146.24 146.24 292.48
Sub-Total 23428.19 22698.25 46126.44
9. PP’s ARCHITECT CERTIFICATES:
That the Architect of Respondent No. 12-PP have submitted
its misleading & baseless certificate disclosed completed
construction BUA & total proposed BUA.
Sr. | Date Phase TBUA (M2) | Remark
1. TBUA as per sanction |I & II 19469.98 Exhibit-S,
dated 09.03.2018 P@817
2. TBUA of Proposed | I & II 22531.46
Construction
3. TBUA of Completed |I & II 19429.71
Construction
4. TBUA as per sanction |III & IV 19357.20 Exhibit-FF,
dated 09.03.2018 P@977
S. TBUA of Proposed | III & IV 22368.06
Construction
6. TBUA of Completed |III & IV 19315.42
Construction
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That the PP have misleaded on account of TBUA of sanction
dated 09.03.2018 by stating that the BUA of phase-I & II is
19469.98 M2 and BUA of Phase-III & IV is 19357.20 M=2. In
fact, BUA of 09.03.2019 for phase-I & II is 21793.62 M2 and
BUA of Phase-III & IV is 21791.21 M-2. Therefore, this
certificate of the PP is not correct and it’s misleading.
Therefore, PP cannot adopt such tactics to overcome the

violations.

PCC-PLINTH CHECK CERTIFICATES:
That the Respondent No. 12-PP have procured the Plinth
Check Certificate (PCC) in the following manner;

Sr. | PCC date Building | Phase | Exhibit | Page No.
1. |18.05.2015 |E&F &IV |V P@859
2. |14.07.2015 |A I &II I P@721
3. |13.05.2016 |B [&II K P@734
4. |17.03.2017 | Full NI & IV | X P@875
5. |16.06.2017 |C [&II N P@747

That the PP confirmed the construction of all buildings ought
to be constructed in Project by obtaining Plinth Check
Certificates. However, failed to obtain the prior EC & CTE and

carried out illegal building construction.

OCC-OCCUPANCY CERTIFICATE:
That the Respondent No. 12-PP have procured the Occupancy
Check Certificate (OCC) in the following manner;
Sr. | OCC date Building | Phase | Exhibit | Page No.
1. [21.02.2019 |E&F I &IV | CC P@956
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2. | No OoCC | D I & IV | illegal occupancy
obtained, A, B, C [ &II

That the PP completed the construction of all buildings in
Project and obtained Occupancy only for Building-E & F.
However, PP failed to obtain the Occupancy Certificate as well
as Consent to Operate (CTO) and started enjoyment/use of
premises by giving possession to the respective purchasers
causing burdens on the environment & ecology due to waste

generation & consumption of natural resources.

TREE FELLING & PLANTATION PERMISSIONS:

That the Respondent No. 12-PP have not attached any
permission for tree felling as well as NOC from the garden
Department for completing tree plantation of requisite
plantation as per the Hon’ble Bombay High Court. However,
Joint Committee have submitted the Garden Department
NOC dated 01.02.2020 for Phase-III & IV stating that PP have
successfully completed plantation of 94 trees and there is
provisional NOC for Phase-I & II procured vide dated
28.12.2018. In fact, there is no plantation as per norms as

well as PP is not taking care for survival of the plants.

NON-AGRICULTURAL (NA) PERMISSION & CONDITION
FOR EC:
That the Respondent No. 12-PP have procured the non-
agricultural order from Collector of Pune for both the phases

with condition to obtain prior EC as below;

1. | PP Name M/s. Maa Sankalp LLP

2. | Project Name Sai Dwarika

3. | Survey No. 40/1/1,40/1/2, 40/1/3/2,40/1/4,
40/1/3/1 40/1/5
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NA Permission 09.09.2014 21.10.2014

Total Land Area 10000 M2 10000 M2

NA Area 10000 M2 10000 M2

EC Condition Condi. No. 10-12 Condi. No. 10

Annexure Exhibit-U Exhibit-H

Page No. P@842 & 856 P@701-720

SO|R (N

Remark Conditions are not | PP supressed page of
properly translated | NA Order for Condition
no. 1 to 10

14

DEMARCATION PERMISSIONS:
That the Respondent No. 12-PP have procured the
demarcation from Dy. Superintendent of Land Records for

both the phases as below;

PP Name M/s. Maa Sankalp LLP

Project Name Sai Dwarika

W

Survey No. 40/1/1, 40/1/2, 40/1/3/2, 40/1/4,
40/1/3/1 40/1/5

NA Permission 23.06.2013 11.11.2013

Annexure Exhibit-Z Exhibit-E

QP

Page No. P@895 P@679
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A)

OBJECTIONS TO THE JOINT COMMITTEE REPORT-
06.09.2021:

That this Hon’ble NGT constituted a Joint Committee
comprising PMC, SEIAA & MPCB for fact finding report.
However, these Authorities instead of submitting fact
finding report submitted the report on the basis of PMC
report as well as information provided by PP. In fact, Joint
Committee ignored the following important facts and it
seems that, the report is prepared on the behest of PP and
former PS-DoE Mr. Anil Diggikar & his secretary Mr.
Kartikey Langote to prove their illegal act of withdrawing
show cause notice to be legal.

Joint Committee Report is causal, cursory, unscientific and
far from reality and prepared from the report of the

Executive Engineer of PMC.
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Joint Committee failed to consider the provisions of EIA
Notifications, 2006 dated 14.09.2006 & 07.07.2004 and
Environmental jurisprudence. That the EIA Notification
does not recognises the independent permissions obtained
under other laws like PMC Sanctions, NA Permission,
Demarcations etc. in other words, Joint Committee have
prepared this report on behest of PMC & PP adopting ill
practises without application of mind. That the clause No.
6 of EIA Notification, 2006 have referred only conceptual
plans.

Joint Committee conveniently ignored that the entire
development is carried out in single premises comprising
single boundary wall and there is no such physical
separation in the development of Phase-I & II and Phase-III
& IV and mere obtaining separate permissions does not
support the finding of joint committee.

Joint Committee failed to consider that the terminologies
have their own meaning & interpretation depending upon
use of such terminologies. Here “Project” is building
construction activity in reference with Environmental
matter having no bearing of DCR or MRTP provisions.
Joint Committee failed to consider that the construction
activity /project is a patently integral project situated at
single location by single PP having total BUA of both the
phases more than 20000 M2 and it is mandates prior EC &
CTE.

Joint Committee failed to impose the Environmental
Compensation for not obtaining prior EC, CTE & CTO.
Joint Committee failed to make comment on the operation
of OWC and just stated that the OWC of 250 Kg/day is

provided for each project.
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Joint Committee failed to give energy generation from solar
panels and its saving percentage compared to the total
energy consumption. Also, Joint Committee not made any
observation about provisions of Solar Water Heaters.

Joint Committee failed to provide the details of Rain Water
Harvesting (RWH) and number of RWH pits.

Joint Committee failed to make comment on the Soil
Preservations & Soil Testing.

Joint Committee failed to make comment on the tree
plantation at site and only relied on the PMC garden
Department NOC dated 01.02.2020 and provisional NOC
dated 28.12.2018. In actual there is no plantation as per
the standard norms at site.

Joint Committee failed to make any comment on the
operation of two STP that are installed at project site and no
document or technical specification is provided to prove the
capacity to the tune of 150 KLD & 140 KLD. However, ex-
post facto CTE & EC discloses installation on two STP with
capacity of 150 KLSD each.

That there is no document is provided to prove that the dry
waste management is handled by M/s. SWACH Pune
Shahakari Sanstha Ltd. as there is no segregation facility
available in the project.

Joint Committee is fully relying on the PMC sanction
instead of relying on the EIA Notification, 2006 and
environment jurisprudence and prepared misleading report
from the misleading report of the PMC.

That this Hon’ble NGT may kindly ignored the report of the
Joint Committee and allowed the OA to continue the

adoption of pro-environment jurisprudence as the PP have
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not proven anything contrary to the site condition of being
constructed as single project.

Joint Committee Report is not binding on this Hon’ble NGT
and pro-environment inference has to be drawn to apply the
precautionary principles, sustainable development and
polluters pay principle in view to achieve the objective
behind the establishment of dedicated pro-environment
institution with wide powers.

This Hon’ble NGT must take judicial note of arbitrariness of
the government respondent’s authorities for misusing the
cause of this applicant for their ulterior motive at the cost
of Mother Nature and also to take serious legal action
against the former PS-DoE as well as MPCB officials, those
who have granted the illegal & ex-post facto EC.

That the Joint Committee as well as PP have not proved
anything contrary to the actual site conditions and as per
the burden caste upon PP by Hon’ble Supreme Court in
Vellore Citizen case.

That the joint Committee failed to take note of the MoEFCC
notification dated 28.02.2014 delegating powers only to
SEIAA to deal with the violations cases and issue directions
U/s. 5 of the Environment (Protection) Act, 1986. However,
just to preserve the will of superiors from their respective
departments adopted the totally wrong Report of PMC &
Architect of PP.

Admitted Facts in Joint Committee Report: That the
Joint Committee have admitted that the PPP have carried
out the construction of Part-I to the tune of BUA of
19315.42 M2 and part to the tune of BUA of 19429.71 M2.
Further, Joint Committee have admitted that the projects

are adjacent to each other.
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REJOINDER TO THE REPLY OF R-12-PP:

That the contents of the reply affidavit dated 18.10.2021 of
R-12-PP are misleading, false, baseless, and denied by this
Original Applicant.

That the contents of the Para-1 of reply affidavit dated
18.10.2021 of R-12-PP are not true and denied by this
Original Applicant as the PP have not submitted the
resolution of the firm confirming the authorisation to the
person who have sworn the reply affidavit.

That the contents of the Para-2 & 3 of reply affidavit dated
18.10.2021 of R-12-PP are false, misleading and baseless.
That the entire development under taken by the R-12-PP on
the on the land bearing Survey No. 40/1/1, 40/1/2,
40/1/3/1, 40/1/3/2, 40/1/4 & 40/1/5 is single project
with patently integral character from Environmental point
of view and irrespective of permissions obtained under other
laws. That the allegations levelled in OA are true and
correct.

That the contents of the Para-4 of reply affidavit dated
18.10.2021 of R-12-PP are totally false, misleading and
baseless. That the preliminary objections raised by R-12-PP
on account of Limitation, Locus, jurisdiction of NGT &
Plural remedies have no meaning and these issues have
already dealt in OA from Para-32 to 35 in detail and also
this Original Applicant have given detailed reply herein
below to the IA No. 99/2021. That the stand taken by
Original Applicant in OA in respect of preliminary issues is
true and correct.

That the contents of the Para-5, 5.1 to 5.4, 5.4.1 to 5.4.5
of reply affidavit dated 18.10.2021 of R-12-PP are totally
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false, misleading and baseless. That the Respondent No. 2-
PS-DoE, R-3-MS-SEIAA, R-4-SEAC-III have not applied
their mind while dealing with the complaint dated
29.06.2019 of this Original Applicant. That the PS-DoE &
MS-SEIAA have issued the show cause notice dated
29.08.2019 u/s. 5 of the EPA, 1986, however, its
withdrawal is done only by PS-DoE without having any
powers as stated in MoEFCC Notification dated 28.02.2014.
That the PS-DoE have provided so called “personal hearing”
vide dated 11.11.2019 to the R-12-PP without giving any
opportunity to this Original Applicant and violated the
“principles of natural justice” and adopted the procedure
unknown to the law and withdrawal letter dated 26.11.2019
is illegal and have no legal force and also supressed from
this Original Applicant by PS-DoE office. Therefore, this
Hon’ble NGT may kindly take judicial note of conduct of the
former PS-DoE and taken legal action as per law by
considering the rejoinder filed above in detail in Para
“Complaint, Show Cause Notice & its illegal
Withdrawal’ above to avoid the abuse of process of law.

That the contents of the Para-6 of reply affidavit dated
18.10.2021 of R-12-PP are totally false, misleading and
baseless. That the Original Applicant filed complaint to the
Respondents on 29.06.2019 and thereafter on 13.03.2020
filed OA, by giving sufficient opportunity to take legal action
against the defaulter R-12-PP. That the R-12-PP procured
sub-sequent ex-post facto EC’s vide dated 05.10.2021 and
ex-post facto CTE’s vide dated 17.03.2020 and such sub-
sequent grant of ex-post facto EC & CTE will not exonerate

PP from its past violations and therefore, PP is liable for
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environmental restitution by way of exemplary
compensation to have deterrent effect.

That the contents of the Para-7, 7.1, 7.2 of reply affidavit
dated 18.10.2021 of R-12-PP are totally false, misleading
and baseless. That the R-12-PP have not disclosed true
facts and PP himself is admitting that he is reputed &
respected organisation having footprint in hospitality,
infrastructure projects, healthcare projects and completed
number of projects, it means that the PP is mighty &
resourceful and cannot take the stand of ignorance of law.
Moreover, PP is competent to pay exemplary compensation
to have deterrent effect as held in M.C. Mehta case. That the
PP is misleading on account of two different project to get
escape from his liability to obtain prior EC.

Rejoinder to Paras from “Sai Dwarika Phase-I & II and
III & IV”:

That the contents of the Para-7.3 to 7.22 and 7.23 to 7.41
of reply affidavit dated 18.10.2021 of R-12-PP are totally
false, misleading, baseless and misinterpreted by PP. That
the documents relied by R-12-PP i.e. Development
Agreement, demarcation, Amalgamation, Layout Sanctions,
Building Sanctions, Plinth Check Certificates,
Commencement Certificates, Non-Agricultural Permissions,
ex-post facto EC, ex-post facto CTE with plea to considered
as separate permissions for the separate project is not legal
and site condition clearly shows that the project under
challenge is the patently integral & single project
constructed in single premises having single PP as
beneficiary. Therefore, mere obtaining separate permissions
for phases does not constitute the separate project to get

escape from the clutches of obtaining mandatory prior EC
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& CTE. That the concept & definitions from any other law
than the environmental law have no bearing on the
Environmental Law. As per the Notification dated
07.07.2004 r/w. 2006, it is clearly single project/activity
attracting prior EC & CTE and stand taken by the R-12-PP
as well as Respondent Authorities is not tenable in the eyes
of law as the R-12-PP is having common sharing of
transformer room with common Solar System on it.
Therefore, the concepts from laws & Acts other than
Environmental Law are alien to the Environmental
Jurisprudence and such concept can be bowed from
common civil engineering. Therefore, the construction
activity/ project under taken by the R-12-PP is single
project attracting prior EC & CTE since the year 2014.
Rejoinder to the Issue of “Environment Clearance, Sai
Dwarka-I & II and Sai Dwarka-III & IV”:

That the contents of the Para-7.42 to 7.49 of reply affidavit
dated 18.10.2021 of R-12-PP are totally false, misleading,
baseless and misinterpreted by PP. That the R-12-PP have
tried to justify the non-compliance towards the EC, on the
basis separate permissions obtained for two phases and
Bombay High Court Order passed in Writ Petition (L) No.
470 of 2013 vide dated 06.03.2013, Order passed in Writ
Petition (L) No. 470 of 2013 vide dated 24.03.2014, PS-DoE
Circular dated 21.04.2015. That the judgments & Order
dated 06.03.2013 in Writ Petition No. 470/2013, judgments
& Order dated 24.03.2014 in Writ Petition No. 655/2014,
passed by Hon’ble Bombay High Court are not supporting
the contention of R-12-PP and on the contrary Hon’ble
Bombay High Court has clearly stated that, the if project is
going to cross the total BUA of more than 20000 M2 and its
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proposed BUA is more than 20000 M2 then it is mandatory
on part of the Project Proponents to obtain prior
Environment Clearance.

That, the Respondent No. 3-PS-DoE vide circular dated
17.01.2014 of PS-DoE clearly permits building construction
activity only for redevelopment projects wherein
rehabilitation of tenants in SRA/Dilapidated/CESS
buildings was involved and allowed to carry out
construction upto 20000 Sq. Mtrs. considering that it would
not be amount of violation of EIA Notification, 2006. Further
PS-DoE issued circular dated 21.04.2015 with respect to
the decision of Hon’ble Bombay High Court in W. P. No. 655
of 2014 vide Orders dated 24.03.2014 and in this Order
Hon’ble High Court has mentioned that the “environment
clearance for the purpose of construction of buildings below
20000 sq. mtrs. is not required” and it is including free sell
component. However, actual fact is that the circular dated
21.04.2015 has issued for clarifying that the construction

of project wherein project proponent has undertaken total

construction below 20000 m?2 may not be considered as
violation of EIA Notification, 2006 and allowed the
construction upto 20000 M2 for sell component, even in
residential and commercial projects. It is important to note
here, that the project must be SRA/Dilapidated/CESS
buildings having total construction below 20000 M2. In
present case of project is general residential project and not
concerned with SRA/Dilapidated/CESS buildings and total
potential of the project is more than 20000 M2. Further it is
important to note that, the Orders dated 24.03.2014 &
18.12.2014 passed by Hon’ble High Court in WP (L) No. 655
of 2014 are merged into the Judgments passed by the
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Hon’ble Supreme Court of India in (2017) 9 SCC 499
Common Cause Vs Uol & Ors., (2018) 18 SCC 257 in the
case of Goel Ganga Developers India Pvt. Ltd. Vs UOI, 2020
SCC OnlLine SC 347 in the case of Alembic Chemicals v
Rohit Prajapati, (2020) 2 SCC 666 in the case of Keystone
developers v. Anil Tharthare.

That, the R-12-PP has not obtained any specific order from
Hon’ble Supreme Court, from Hon’ble Bombay High Court,
or from this Hon’ble NGT in respect of project under
challenge and therefore, the Orders passed by Hon’ble
Bombay High Court in the WP No. 655/2015, WP (L) No.
470/2013 are not applicable to this R-12-PP and Circular
dated 21.04.2015 is not the statue to nullify the force of EIA
Notification, 2006. On the contrary, Hon’ble Supreme Court
in the case of “Mantri Techzone Vs. Forward Foundation
& Ors. and SP Muthuraman Case’, it is have uphold the
orders of this Hon’ble NGT and clarified that the prior EC is
mandatory for the project falling under regime of EIA
Notification, 2006. Therefore, by applying the doctrine of
merger, Order of Hon’ble High Courts are merged into the
orders passed by Hon’ble Supreme Court in the matters of
“Mantri Techzone Vs. Forward Foundation & Ors. and
SP Muthuraman Case’ and said order of Hon’ble High
Courts become meaningless as the present project is having
total BUA more than 20000 M2 since 2014, which is
mandating prior EC & CTE, however, PP procured the ex-
post facto EC during the pendency of this OA by
manipulating the Respondent Authorities and also ex-post

facto CTE after the complaint of this Applicant.

Rejoinder to the Issue of “CTE & CTO”:
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That the contents of the Para-7.50 to 7.56 of reply affidavit
dated 18.10.2021 of R-12-PP are totally false, misleading,
baseless and misinterpreted by PP. That the R-12-PP have
taken contrary stand, on one hand PP is saying consents
are not required to obtain for the project as project being
residential project thereby relying on the judgment of
Hon’ble Delhi High Court passed in LPA No. 895/2010
“DPCC Vs. Splendor Landbase” vide dated 23.01.2012. In
fact, this judgment is also not applicable due to doctrine of
merger as this Hon’ble NGT in OA No. 37/2015 have
clarified the position of law and held that prior CTE & CTO
shall be obtained under Water Act, 1974 & Air Act, 1981
vide its Order dated 07.07.2015 and the Appeals against
this Order of NGT is dismissed by Hon’ble Supreme Court
in 2016 & 2018 and uphold the Order of NGT in both cases
of OA No. 37/2015(PB) & OA No. 222/2014(PB). On other
hand, PP is procuring ex-post facto CTE vide dated
17.03.2020 and now, saying CTO is not required to obtain
from MPCB, but the Applications for CTO are seems to be
pending before MPCB. Therefore, the language of the
Seacton-25 & 26 of Water Act, 1974 and Section-21 of the
Air Act, 1981 uses the words “Shall be”, which mandates to
obtain the CTE & CTO well prior and stand taken by PP has

no legal value.

Rejoinder to the issues “Ground Water Test & its test,
Rain Water Harvesting-RWH, Soil preservation & its
test, STP, DG Sets installation, Solar System”:

That the contents of the Para-7.57 to 7.64 of reply affidavit
dated 18.10.2021 of R-12-PP are totally false, misleading,

baseless and misinterpreted by PP.
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Ground Water Extraction: That the R-12-PP has used
ground water from bore wells for construction and tanker
bills are false & also there is no test for ground water
contamination.

Rain Water Harvesting: That the PP have not disclosed the
number for RWH pits provided at site and as per the ex-
post facto EC PP ought to provide 8 number of RWH pits
and PP have not provided RWH pits and Photographs relied
by the PP at Exhibit-OO {P@1218-1223} are internal water
supply pipeline.

Soil Preservation: That the PP have not provided details for
top soil preservation as well as quantity of soil excavated,
reused and remaining soil disposal. That the Joint
Committee have simply made observation that the building
are already constructed and not able to make any comment
on the soil preservation.

STP Installation & Operation: That the PP have not
disclosed the capacity of STP installed at site and also, PP
failed to provide any documents to prove the capacity of the
STP & its continuous operations, also PP failed to provide
the test report for treated water and reply is vague. STP
installed are not scientific and not in proper & scientific
operation as the STP installed does not meet the technical
specification approved by the norms.

DG Set Installation: That the PP failed provide the capacity
of the DG sets installed at site as well as not provide the DG
sets with proper height chimney and scientific details of DG
Sets. PP also used DG sets for the construction purpose
without valid CTE & also operating without valid CTO.
However, the ex-post facto CTE permits DG set installation

of two DG set having 125 KVA capacity.
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Solar System installation: That the PP have not installed
the adequate capacity of Solar System for renewable energy
generation and mentioned mere installation of Solar System
on Common Transformer Room. However, PP failed to
achieve 15% of energy saving from both the phases as
stipulated in ex-post facto EC. PP have not provided Solar
Water Heaters as mandated under Commencement
Certificates issued by PMC.

Solid Waste Treatment: that the PP failed to make any
comments on the treatment of the solid waste and solid
waste generated from the project is directly dumped to the
PMC solid waste yard/location and there is no segregation

facility or operation of OWC units for such treatment.

Therefore, the stand taken by the PP on account of the
environmental infrastructure is totally illegal and PP ought
to obtain prior EC and such installation is meaningless as
this installation is without due permissions obtained after

following due to process of law.

Rejoinder to the issue of “Third Party Right created in
project”:

That the contents of the Para-7.65 to 7.66 of reply affidavit
dated 18.10.2021 of R-12-PP are totally false, misleading,
baseless and misinterpreted by PP. That the statutory
provisions have casted the burden on the PP for obtaining
requisite mandatory permissions and therefore, for any
adverse Order, PP & Respondent-Government Authorities
are responsible to bear the consequences as held in Maradu
Municipality Case of Kerala as held by Hon’ble Supreme
Court {2019 SCC OnLine SC 2173}. That there is no single
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demolition in the history of environmental justice till date
by either by Hon’ble Supreme Court, Hon’ble High Court or
by this Hon’ble NGT for not obtaining prior EC or CTE, even
though the Environmental Legislation is enacted from entry
No. 13 of Centre List to the Seventh Schedule and prevails
over the state legislation. This is the nuisance of the PP to
divert the attention of this Hon’ble NGT from the core issue
and to dilute the proceedings. That the PP is showing the
worry of third party flat purchasers to whom he himself
have cheated by not obtaining prior EC & CTE for his
ulterior motive of making money at the cost of mother
nature. Therefore, PP is not entitle for any relief on account
of third party right and flat purchasers are not necessary

party to the present litigation.

That, the contention in Para-8 & 9 of the reply affidavit of
R-12-PP dated 18.10.2021 are related to issues and
grievances raised in the original Application are has fully
answered by PP, in fact PP has provided totally false,
baseless, misleading replies. That, the allegations made in
the original application are admitted by PP in his own reply
by procuring ex-post facto EC dated 05.10.2020 and ex-
post facto CTO dated 17.03.2020. Therefore, Original
Applicant have made out a genuine, realistic and true case
for grant of all prayers sought. In view of statement of PP in
this para, he is not entitle for opportunity to file additional
affidavit.

That, the contention in the Para-10 of the reply affidavit of
R-12-PP dated 18.10.2021 are related to IA No. 99/2021,
objecting the preliminary issues. That, the Interlocutory

Application No. 99/2021 filed by PP is totally false, baseless,
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misleading and this interlocutory applications is filed to
create nuisance & hurdles in the smooth proceedings of
Original Application in view to prolong the litigation. This
PP being luxurious litigant is playing these illegal tactics to
overcome the violations with help of Professionals.
Therefore, this Hon’ble NGT may kindly throw such illegal
& false interlocutory applications at the threshold and
decide such IA at the final hearing as the preliminary
objection raised by PP are mixed question of law and facts.
That, the contention in the Para-11 of the reply affidavit of
R-12-PP dated 18.10.2021 is the prayer, which is not
tenable and illegal in the eyes of the law and this Hon’ble
NGT may kindly reject the contentions of the R-12-PP and
payers in Original Application may kindly be granted by
demolition of structure or by handing over it to the
government for public use along with imposition of
exemplary environment compensation for restitution &
restoration of environment, ecology, exploitation of natural
resources & social infrastructure damaged by PP in view to
have deterrent effect on PP to send clear & sound message
in the society, that the environmental compliance is
supreme and no one is above the law.

That the contents of the Para-1 to 10 of additional reply
affidavit dated 19.06.2023 of R-12-PP are partly false, and
partly true and PP have try his level best to mislead, and
misinterpret this Hon’ble NGT on account of two different
projects, which is rebutted by this Original Applicant above
in detail. However, PP have admitted that there is no
occupancy certificate (OCC) received from PMC for the

buildings Al & A2, B, C1 & C2, D1 & D2 for which PP have
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applied for the OCC to PMC. Building is E, F-1 & F-2 is

completed and PP have received OCC for the same.

REJOINDER TO THE REPLY OF R-1-MOEFCC:

That the R-1-MoEFCC have filed reply affidavit vide dated
08.12.2020 and from reading of Para-6 (a) & (b), 8(c), 11,
12, 13 of said reply, inference can be drawn that the
MoEFCC is supporting the contention of this Original
Applicant and if the reply of MOEFCC is taken on wrong

footing, it will lead to the disaster in environmental cases.

REJOINDER TO THE REPLY OF R-6-7-MPCB:

That the R-6 & 7-MPCB have filed reply affidavit vide dated
11.05.2022 and MPCB is relied on the Joint Committee
Report dated 06.09.2021, PMC report dated 26.08.2021,
Architect Certificate dated 10.08.2021 and stated that the
projects are two different project, which are adjacent to each
other. It means, MPCB is very well aware about the single
project divided into two phases. However, MPCB have done
the same mistake that is done by PS-DoE and trying to cover
up the illegality of senior official who have granted ex-post
facto CTE dated 17.03.2020 & ex-post facto EC dated
05.10.2021 by filing such vague reply. Therefore, this Hon’ble
NGT may kindly take serious note of conduct of MPCB
officials, who failed to provide true fact on single project and

also take judicial note too.

REJOINDER TO THE REPLY OF R-8-9-PMC:

That the R-8 & 9-PMC have filed reply affidavit vide dated
01.05.2023 and PMC is relied on the Architect Certificate
dated 10.08.2021 and stated that the PMC have issued the
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permissions under DCR & MRTP Act, 1966 and there is no
violation of said permission. Further, PMC also disclosed
that the stop work notice is issued to PP vide dated
08.11.2019 and same is withdrawn after the PS-DoE letter
dated 26.11.2019. Also, PMC has disclosed that the EC was
granted on the basis of Conceptual Plans prior to 2014 and
after, 2014 EC is granted only after receiving sanction
plans. Therefore, PP was aware about the mandatory
requirement of prior EC and procured the separate
sanctions from PMC to mandatory requirement of prior EC

and to push his project without EC.

REJOINDER TO THE REPLY OF R-4-SEIAA:

That the R-4-SEIAA have filed reply affidavit vide dated
25.07.2023 and SEIAA have admitted that both the EC
dated 05.10.2021 are issued subject to the final outcome of
OA No. 20/2020 (this OA). Also SEIAA have admitted that,
there is withdrawal of Show Cause Notice dated 29.08.2019
by PS-DoE vide its letter dated 26.11.2019 and dismissal of
complaint of original applicant by PS-DoE. But failed to
explain & justify the withdrawal of Show Cause Notice
behind back of this Original Applicant without giving any
opportunity to Original Applicant and also, not explain the
violation of principle of natural justice. Also, failed to
explain the powers to PS-DoE to withdraw the Show Cause
Notice. More important is that, the SEIAA is not relying on
the Joint Committee Report and pleading them self innocent
by adopting ill practices and vary purpose of their
establishment. Therefore, this Hon’ble NGT may kindly take
legal action on PS-DoE & SEAC-III, who choose not to file
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reply affidavit despite service and also against the SEIAA for
misleading this Hon’ble NGT.

REJOINDER TO THE REPLY OF R-2-CS-GOM:

That this Respondent has choose not to file any reply
despite there being service vide dated 14.09.2020 by hand
delivery. Therefore, matter may kindly be proceed ex-partie

against this Respondent.

REJOINDER TO THE REPLY OF R-10-COLLECTOR OF
PUNE:

That this Respondent has choose not to file any reply
despite there being service vide dated 08.10.2020 by hand
delivery. Therefore, matter may kindly be proceed ex-partie

against this Respondent.

REJOINDER TO THE REPLY OF R-11-POLICE:

That this Respondent has choose not to file any reply
despite there being service vide dated 08.10.2020 by hand
delivery. Therefore, matter may kindly be proceed ex-partie

against this Respondent.

REPLY TO THE IA NO. 99/2021 (WZ) FOR PRELIMINARY
OBJECTION:

That the R-12-PP have raised preliminary objections in IA
No. 99/2021 (WZ) as below and sought the dismissal of OA;

A) Limitation to file OA {Para-3.1 to 3.5}
B) Locus of Applicant {Para-3.6 to 3.19}
C) Jurisdiction of NGT {Para-3.20 to 3.22}
D) Plural Remedies {Para-3.23 to 3.27}
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That the entire IA is abuse of process of law and file only to
create the nuisance in the proceedings and nothing else.
That the PP as well as professional appearing for the PP are
well aware about the settled position of the law on all above
objection. That the reply of the Original Applicant to the

above preliminary objections is as below;

A) Limitation to file OA {Para-3.1 to 3.5}:

PP states that the cause of action arose on 01.04.2014,
when commencement certificate is issued.

In respect of the cause of action, I state that the cause of
action is bundle of actions. In this case, PP started his
construction on the basis of the PMC sanctioned Plan
dated 09.01.2014 for Phase-III & IV having total BUA of
14788.49 M2 and thereafter, expanded the project by
procuring sanction for Phase-I & II vide dated
01.04.2014 having TBUA of 14853.92 M2 with total BUA
of project to the tune of 29642.41 M? and thereafter,
procured the revised sanction plans vide dated
20.10.2015, 23.11.2015, 15.12.2016, 31.03.2017,
03.05.2017, 09.03.2018, 13.03.2020 & 24.08.2020.
That the TBUA increased by PP from 29642.41 M2,
33350.22 M2, 37512.4 M2, 43274.55 M2, 43584.83
M2, 43731.76 M2 to 46126.44 M2 and commencement
certificate issued contains condition for obtaining prior
EC. However, PP failed to obtain prior EC and procured
ex-post facto EC on 05.10.2021 after filing of this OA on
13.03.2020. Therefore, this OA is filed within 5 years
under section 15 of NGT Act, 2010 and stand taken by

the PP is baseless, illegal and not tenable in the eyes of
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law and pleading taken in Para-34 & 35 of OA are true
and correct and prevails over the stand of PP. Cause of
action to filed present OA is 03.05.2017. it is well settled
in law on limitation as per the Order of this Hon’ble NGT;
“Para-20 to 33 of Forward Foundation Case-2015
SCC OnLine NGT 5" and as uphold by Hon’ble SC in
Para-39 to 50 of Matri Techzone Vs. Forward
Foundation-(2019) 18 SCC 494,

Locus of Applicant {Para-3.6 to 3.19}:

Applicant have no locus to file this Application, as the
Original Applicant is resident of Shukrawar Peth and
Project is situated at Yewalewadi over 12 Km from the
resident of Original Applicant.

It is duty of every citizen to protect the environment
under article 51A(g) of Constitution and therefore, the
concept of the Locus is liberal in environmental cases as
per “Para-10, 37, 42, 86, 88, of MCGM Vs Ankita
Sharma, Para-47 of (1996) 5§ SCC 281 Indian Council for
Enviro-Legal Action Vs Union of India & Ors., Para-29 &
30 in M. A. No. 108/2014 in Appeal No. 9/2014 (WZ) in
the matter of Anil Tharthare Vs. Secretary DoE & Others
decided on 04.05.2016, Para-164@469 of (2019) 15 SCC
401, (1998) 7 SCC 270 in Dr. Duryodhan Sahu and
Others v. Jitendra Kumar Mishra and Ors., AIR 1976 SC
578 in Jasbhai Motibhai Desai Vs Roshan Kumar,
(1977) 1 SCC 155 in Maharaj Singh Vs State of Uttar
Pradesh”. That the Original Applicant is Vigilant Citizen,
whistle blower, informer of environmental cause to the
court of law performing his fundamental duties casted

by constitution as well as by this Hon’ble Court and
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acting punctually, diligently, promptly and Original
Applicant have raised various environmental issues
having three reported judgments of Hon’ble Supreme
Court to his credentials for protection of Environment
i.e. (2018) 18 SCC 257-Goel Ganga Case, (2019) 9 SCC
288-Goel Ganga Case and 2021 SCC OnLine SC 1133-
Sai Baba Sales Case and number of judgment of this
Hon’ble NGT ie. OA No. 184/2015(WZ), OA No.
83/2019, OA No. 64/2019(WZ), OA No. 34/2020(WZ),
Appeal No. 32/2020(WZ), Appeal No. 34/2020(WZ), OA
No. 28/2019(WZ), OA No. 38/2020(WZ).

C) Jurisdiction of NGT {Para-3.20 to 3.22}:

That the issues arising out of DCR & MRTP does not fall
with in jurisdiction of NGT.

That the PP himself is relying to show his development
activity as two separate project on the basis of
permissions procured under DCR & MRTP on one hand
and other hand, PP is refusing to accept the pleadings
related to DCR & MRTP establishing the environmental
violations.

That the prayers sought by the Original Applicant are in
relation to the environmental protection and in view to
avoid the further degradation of the environment and
ecology. That, any reference made to the
Acts/law/notifications/ documents beyond Schedule-I
acts will not vitiates the jurisdiction of this Hon’ble NGT.
Moreover, this NGT have powers under section 33 of NGT
act, 2010 to give overriding effect. Therefore, this Hon’ble

NGT have jurisdiction to entertain, decided and grant
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relief in accordance with law and also to modify the

prayers of this Original Applicant.

D) Plural Remedies {Para-3.23 to 3.27}:

As per Rule No. 14 of the NGT (Practice & Procedure)
Rules, 2011, OA is based on the multiple causes of
action instead of single cause of action as mandated in
Rule-14.

That the Hon’ble NGT have also resolved the issue of
Plural Remedies i.e. single cause of action in “Para-29
of Forward Foundation Case-2015 SCC OnLine NGT
5. That, this Original Applicant has instituted present
OA based on single cause of action with multiple
consequential prayers based on the information under
RTI and this relates to the single cause of action i.e.
Commencement Certificate granted by the PMC to PP
vide dated 03.05.2017 upon condition No. 10 therein for
obtaining mandatory prior EC & Consents. Therefore,
OA is based on the single cause of action and not hit by
plural remedies as mandated by the Rule No. 14 of NGT
(Practice & Procedure Rules), 2011. Also, this Hon’ble
NGT have dealt this issue in OA No. 38/2020 (WZ) in
para-18 vide its order dated 08.05.2023.

SETTLED POSITION OF LAW ON MANDATORY PRIOR
EC:

That, the EIA Notification, 2006 mandates prior
Environment Clearances as per the interpretation of statue,
Judgments & Orders passed by this Hon’ble NGT and
Uphold by Hon’ble Supreme Court as explained below;

\ Sr. \ Date

\ Event \ Para No. & Page No. \
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14.09.2006 EIA Notification, 2006 Para-2, 8
Word “Prior”
appears more than
40 times
19.08.2010 OM issued by MoEF on activities | Only fencing &
permissible prior to obtaining | Security Cabin
EC
12.03.2012 Writ Petition No. 504 OF 2012,
29.03.2012 Naresh Janardhan Mali
Versus
State of Maharashtra & Ors.
11.09.2012 Writ Petition No. 1916 OF 2012, | 11.09.2012
24.09.2012 Vardhman Developers Limited | Para#1 & 2,
Versus
Union of India & Ors. 24.09.2012
Para#10, 11, 12, 13
& 14
Shall not create any
equity in favour of
the petitioner when
its application for
environmental
clearance is
considered;
Consider such
proposal for
environmental
clearance on its
own merits without
being influenced by
this order
16.01.2013 Writ Petition No. 2809 OF 2012, | Para# 11, 12, 16,
Nahur Vivekanand Co-op HSG | 17,
Soc. & Ors.
Versus
Union of India-MoEFCC & Ors.
06.03.2013 Writ Petition (L) No. 470 OF | Para# 4, 5, 6, 17,
2013, 18, 19, 20, 21
M/s. Saumya Buildcon Pvt. Ltd.
Versus
Union of India & Ors.
09.05.2013 Writ Petition No. 654 OF 2013 | Para@17, 17(ii),
Tridhatu Ventures LLP 17(iv)
Versus
State of Maharashtra
21.06.2013 Writ Petition (L) No.852 Of 2013 | Para#9, 10
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Vision Developers
Versus
Union of India

C.A. No. 7193-7194/2015
C.A. No. 7191-7192/2015
C.A. No. 9108/2015
C.A. No. 1119-1120/2016
C.A. No. 13844-13845/2015
C.A. No. 13842-13843/2015
C.A. No. 3309-3312/2018

9. 24.03.2014 Writ Petition (L) No. 655 OF 24.03.2014
28.04.2014 2014, Para# 2 & 3,
04.07.2014 Glomore Constructions & Ors.

11.08.2014 Versus
18.12.2014 The Union of India & Ors.
10. | 21.04.2015 Circular by DoE-GoM Para# 2 & 3
11. | 07.05.2015 OA No. 222/2014, Issue No. 5_P@?28
Forward Foundation Para# 68-72;
Vs. IMP Para@72(a) &
State of Karnataka & Ors, (b)
Hon’ble NGT (PB) Judgment
12. | 07.07.2015 OA No. 37/2015 (PB), Issue No. 5-8
SP Muthuraman Para No. 108-152
Vs IMP Para-147-148,
Union Of India & Ors., 151-152
Hon’ble NGT (PB) Judgment,
13. | 03.09.2015 Appeal No. 66/2014, Para-22-26,
Sunil Kumar Chuag & Ors.
Versus
PS-DoE & Ors
Hon’ble NGT (PB) Judgment,
14. | 28.09.2015 Civil Appeal No(S).
7180/2015
M/S Priyali Builders &
Developers
Versus
Sunil Kumar Chugh & Ors.
Hon’ble Supreme Court Order
15. | 04.03.2016 C.A. No. 9124-9125 of 2015 | Disposed of as
& withdrawn
C.A. No. D 7588 of 2016
SP Muthuraman case
Hon’ble Supreme Court Order,
16. | 18.07.2018 C. A. No. 5618/2015 Disposed of as not

inclined to entertain
these appeals
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SP Muthuraman case
Hon’ble Supreme Court Order,

17.

05.03.2019 Civil Appeal No. 5016 OF 2016 | Para@52, 54
Mantri Techzone
Vs.
Forward Foundation & Ors
Hon’ble Supreme Court
Judgment,

18.

That the above orders of the Hon’ble High Courts are merged into the
orders passed by the Hon’ble Supreme Court in Common Cause Case,
SP Muthuraman Case, Mantri Techzone Case and therefore, this
Hon’ble NGT have erred in passing the order under review and
therefore, as per the Doctrine of Merger, Hon’ble High Court Orders
are merged into the Common Cause Case, SP Muthuraman Case,
Mantri Techzone Case clarifying that the for a project attracting EIA
Notification, 2006 regime only prior EC is mandatory and project
proponent cannot start the project construction activity without prior
EC even to the extent of threshold limits mentioned in the schedule to
the EIA Notification, 2006, otherwise if carried out, it amounts to the

violation.

26 DAMAGE TO THE ENVIRONMENT & ECOLOGY AND
ENVIRONMENTAL COMPENSATION & PENALTY:

A) That the R-12-PP have carried out illegal construction
without prior EC & CTE to the tune of 38745.13 M2 out of
total proposed BUA of 45011 M2. And thereafter, procured
ex-post EC vide dated 05.10.2021 and ex-post facto CTE
vide dated 17.03.2020 for both phases there by
misrepresenting. Total project cost mentioned in these EC’s
is Rs. 665998234/- i.e. Rs. 66.60 Crores (which is not
correct and it is less). Therefore, as per the standard
formula of 10% of total project cost as laid down by the
Hon’ble Supreme Court in M.C. Mehta case, Sterlite
Industry Case, Goel Ganga Case etc. that this Hon’ble NGT
may kindly impose the Environmental Compensation of Rs.
6.66 Crores for not obtaining prior EC as procurement of
sub-sequent EC does no exonerate the PP from past

violations.
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B) That the R-12-PP ought to obtain the CTE since 01.04.2014
and it is obtained on 17.03.2020 in ex-post facto manner.
Therefore there was no CTE for 2176 days from 01.04.2014
to 17.03.2020.

C) That the R-12-PP ought to obtain the CTO since 01.01.2019
since the PP have handed over the possession of the flats to
the purchasers without obtaining Occupancy Certificate
and CTO is not obtained till date. Therefore there was no
CTO for 1460 days from 01.01.2019 to 01.06.2023.

D)  That as per the formula set out by the Hon’ble NGT & CPCB,
compensation on account of not obtaining CTE & CTO is as
below;

EC=PIXNXRXSXLF Total

Compensation | PI N R S LF

Not CTE 80 2176 | 250 | 1.5 | 1.25 | 81600000

No CTO 80 1460 | 250 | 1.5 | 1.25 | 54750000

PI Pollution Index, as per CTE dated 17.03.2020,
project is under red category

N Number of days for not obtaining CTE are
calculated from 01.04.2014 to 17.03.2020
and for not obtaining CTO are calculated from
01.01.2019 to 01.06.2023

R Factor in Rupees, considering the magnitude
of the project and Minimum Rs. 100 to
Maximum Rs. 500 scale. It will suggest
amount of Rs. 250/- for this project

S Factor for scale of operation, the unit is being
Large Scale Industry-LSI, S=1.5

LF Factor based on Population of Pune,
Population is between 1 Million to S5 Million,
LF=1.25

E) Penalty for not obtaining prior CTE up till 03.08.2021:

That as per the Circular of the MPCB vide letter no.
BO/MPCB/AS(T)/Circular/B-220712FTS0047 dated
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12/07/2022 to discourage the defaulting industries by
adopting “Polluter Pays” principal by imposing appropriate
cost of violation of provision of Environment enactments for
violation;

Cost of Violation for CTE: Red Category = 5 times of one
term consent fee X no. of years of violation = [5 X 75000 X
(2176/365)] = Rs. 2235616/ -

Cost of Violation for CTO: Red Category = 5 times of one
term consent fee X no. of years of violation = [5 X 75000 X

(1460/365)] = Rs. 1500000/ -

Total Compensation is as below;

Compensation Type Amount in Rs.

Environmental Compensation for carrying | 6.66 Crores
out illegal construction without EC

Environmental Compensation for carrying | 8.16 Crores
out illegal construction without CTE

Environmental Compensation for carrying | 5.475 Crores
out illegal construction without CTO

Penalty for not obtaining prior CTE 0.225 Crores
Penalty for not obtaining prior CTO 0.150 Crores
Total Compensation & Penalty 20.67 Crores

Rs. 20.67 Crores

Therefore, considering the serious violations of not
obtaining prior Environment Clearances, Consent to
Establishes, Consent to Operate, the amount of
environmental damage required to be imposed on PP for
restoration of this area should be more Rs. 20.67 Crores.

Therefore PP is liable for imposition of heavy, exemplary &

deterrent environment compensation.

CASE LAWS ON BEHALF OF THE ORIGINAL APPLICANT:
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That the Original Applicant would like to rely on the

following case law;

Sr. | Case Details Para & Purpose of reliance Page No.
1. | Forward Foundation Case- | 120-33: Cause of Action P@1633-
2015 SCC OnlLine NGT 5 929: Plural Remedies/Single | 1639
Cause of action
2. | SP Muthuraman Case 1147-152: prior EC required P@w1741-
2015 SCC OnlLine NGT 1749
169
3. |Tanaji B Gambhire Vs | q40-43: Set aside the illegal | P@1764-
Union of India & Ors.-2016 | communication/order on own | 1767
SCC OnlLine NGT 4213 motion
947: Economic disadvantage
9152-53: Compensation & conduct
of PP
4. Common  Cause Case- | 1125: ex-post facto EC P@1822
(2017) 9 SCC 499
5. | Goel Ganga Case-(2018) 18 | 117: Natural Resource, FSI & | P@1862
SCC 257 Non-FSI alien to EIA
926-28: Ex-post facto EC P@1865
964: Manipulation of Government | P@1877
Officials
6. | Mantri Techzone Pvt. Ltd. | 139-48: Maintainability, Cause of | P@1903-
Vs. Forward Foundation & | Action, Limitation, powers u/s. | 1905
Ors. (2019) 18 SCC 494 14, 15, 20, 33 (Overriding Effect)
949: Environmental Degradation
950: No mention of provisions
7. | Cavelossim Villagers Forum | §14: Cause of Action & Limitation | P@1919-
Vs Village Panchayat of|“Forward foundation case 924-| 1930
Cavelossim, 2019 SCC | 327,

Online NGT 1662

915: Limitation

919: Sec. 20: “Precautionary’
principle, ‘Sustainable
Development’  principle and

‘Polluter Pays’ principle. It may be
inevitable to pass orders in the
nature of public interest. It may
be said to be comparable or
otherwise to PIL jurisdiction. Fact
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remains that jurisdiction under
Section 15 read with Section 20 of
the Act has to be exercised
meaningfully to protect
environment

MCGM Vs Ankita Sinha & | 138-40: Rule 24: to prevent | P@1942
Ors. 2021 SCC Online SC

abuse of its process or to secure
897

the ends of justice

941: NGT is conferred with power
of moulding any relief. justified
in the facts and circumstances
of the case,

942: locus standi

943: Stockholm and the Rio De
Janeiro Conventions towards
protection of the environmental
rights under Article 21 of the
Constitution

975: Principle 10 of the Rio

Declaration which speaks of
three fundamental rights i.e.,

access to information, access

to public participation and

access to justice,

986: Larger societal interest,
whether that be in the form of
‘Public Interest Litigation” or
widening the scope of locus

standi.

Tanaji B Gambhire Vs | q8: Ignorance of law is no excuse | P@1962
Union of India & Ors in OA
No. 34/2020(WZ) Order
dated 24.02.2022
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10. | Tanaji B Gambhire Vs | {5: Grant of subsequent EC does | P@1968
Union of India & Ors, In OA not exonerate the PP of
No. 33/2020(WZ) Order ) ) .
dated 02.03.2022 consequences of violation in
obtaining prior EC
11. | Tanaji B Gambhire Vs | q13: Even if ex post facto EC is | P@1976

Union of India & Ors, In OA
No. 64/2020(WZ) Order
dated 23.03.2022

granted, PP has to be held

accountable for past violations

28

29

SUGGESTIONS ON BEHALF OF ORIGINAL APPLICANT
FOR GRATING RELIEF :

That the present case is totally covered Common Cause
Case, Goel Ganga Case as the PP have carried out
substantial than BUA
38745.13 M2 out of total proposed BUA of 45011 M2

illegal construction of more
without prior EC & CTE and thereafter procured ex-post
facto EC dated 05.10.2021 & Consent to Establish dated
17.03.2020 with misdeeds, maneuvered & manipulated the
Government Authorities as similarly happened in Goel
Ganga Case as observed by the Hon’ble Supreme Court in
Para-64 of (2018) 18 SCC 257. Therefore, this Hon’ble NGT
may kindly pass appropriate Orders/directions/reliefs for
restitution & restoration of area.

Hence this Rejoinder.

Whatever stated above is true and correct to the best of my

knowledge, belief and information, hence, to verify the same I have

signed hereunder at Pune.

Date: 25.07.2023

i

MR. TANAJI B. GAMBHIRE
ORIGINAL APPLICANT
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH PUNE
ORIGINAL APPLICATION NO. 20 OF 2020
IN THE MATTER OF:
MR. TANAJI BALASAHEB GAMBHIRE ....APPLICANT
' VERSUS
UNION OF INDIA & ORS. ....RESPONDENTS

AFFIDAVIT IN SUPPORT OF REJOINDER TO THE RESPONDENTS

REPLY, REPLY TO IA OF PP ON PRELIMINARY ISSUE & OBJECTIONS
TO THE JOINT COMMITTEE REPORT

I, Mr. Tanaji Gambhire S/o Shri. Balasaheb Gambhire Age: 39

Years, Profession: Advocate, R/at: CTS No. 296, Shukrawar Peth, Laxmi
Pune-

Apartment, Near Shivaji Maratha High School, White House Lane,

411002, do hereby solemnly affirm and state on oath as follows:

1. I state that, [ am Original Applicant in the aforesaid matter and [ am
well aware with the facts and circumstances of the case and in such
capacity competent to depose by way of this affidavit.

2. [ have read the contents of the accompanying Rejoinder
Respondents Reply, Reply to IA of PP on Preliminary issue &
Objections to the Joint Committee Report, the same has been drafted

my instruction and that the Para-1 to 29 of

to the

by my advocate under
the reply are true facts in my personal knowledge.
3. | state that, the annexures attached with the Rejoinder to the

Respondents Reply & Objections to the Joint Committee Report are

true copies of their respective and content of this affidavit are true and

correct to the best of myll{now!edge and beliel.

‘4. Hence this Alfidavit. W
' AFFIANT

(MR, TANAJI B. GAMBHIRE)
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ANNEXURE-R-1
Project :  Sai Dwarika
Survey No.: : 40/1/1, 40/1/2, 40/1/3/1, 40/1/3/2, 40/1/4,
40/1/5, Village-Yewalewadi, Taluka-Haveli,
District-Pune
Project Proponent :  M/s. Maa Sankalp Buildcon LLP

{Photographs Taken by Drone on 29.04.2023}
Photo. 1/14
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ANNEXURE-R-1
Sai Dwarika
40/1/1, 40/1/2, 40/1/3/1, 40/1/3/2, 40/1/4,
40/1/5, Village-Yewalewadi, Taluka-Haveli,
District-Pune
M/s. Maa Sankalp Buildcon LLP

Photo. 3/14
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ANNEXURE-R-1
Project :  Sai Dwarika
Survey No.: : 40/1/1, 40/1/2,40/1/3/1, 40/1/3/2, 40/1/4,
40/1/5, Village-Yewalewadi, Taluka-Haveli,
District-Pune
Project Proponent :  M/s. Maa Sankalp Buildcon LLP

Photo.5/14
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ANNEXURE-R-1
Project :  Sai Dwarika
Survey No.: : 40/1/1, 40/1/2,40/1/3/1, 40/1/3/2, 40/1/4,
40/1/5, Village-Yewalewadi, Taluka-Haveli,
District-Pune
Project Proponent :  M/s. Maa Sankalp Buildcon LLP

Photo. 7/14
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ANNEXURE-R-1
Project :  Sai Dwarika
Survey No.: : 40/1/1, 40/1/2,40/1/3/1, 40/1/3/2, 40/1/4,
40/1/5, Village-Yewalewadi, Taluka-Haveli,
District-Pune
Project Proponent :  M/s. Maa Sankalp Buildcon LLP

Photo. 9/14
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ANNEXURE-R-1
Project :  Sai Dwarika
Survey No.: : 40/1/1, 40/1/2, 40/1/3/1, 40/1/3/2, 40/1/4,
40/1/5, Village-Yewalewadi, Taluka-Haveli,
District-Pune
Project Proponent :  M/s. Maa Sankalp Buildcon LLP

Photo. 11/14
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ANNEXURE-R-1
Project :  Sai Dwarika
Survey No.: : 40/1/1, 40/1/2,40/1/3/1, 40/1/3/2, 40/1/4,
40/1/5, Village-Yewalewadi, Taluka-Haveli,
District-Pune
Project Proponent :  M/s. Maa Sankalp Buildcon LLP

Photo. 13/14
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1594 Annexure R/2

REGD.NO.D.L.-33004/99

T Ho Elo TA0-33004/99

d BT
Che Gazette of Iudia

EXTRAORDINARY
W [[—EUS 3—39-TUg (ji)
PART II—Section 3—Sub-section (ii)

YR | WehTtoTa
PUBLISHED BY AUTHORITY
G, 545] 73 feoett, Hrerar, ure 4, 2014/%TH 13, 1935
No. 545] NEW DELHI, TUESDAY, MARCH 4, 2014/PHALGUNA 13, 1935
TgieRr 3T a9 HATe™
SrfergerT

72 feoeh, 28 WA, 2014

I3, 637(3).—FH=ST TIHR, TATST (TRET0T) AT, 1986 (1986 T 29) Tl &R 23 TR YA Tk
T TAM I U S SUMEE T R 5 % A gEH ffed vkl o1 qeeRen (TRe) AT, 1986 i 9N 3 Wi
SU-4N (3) & i HEF WHR gR ed fhu T weft o9 SR GeReEes et gurerd e (R ged
T T S WO kel A1 §) hl S WHHON gRI ero sifuepifiar & ofiw afEen a1 faman el
F TR TGRS T I b ATTHTI BT IIM H YRS FEAER] Dl HROT Tl AfeH TR HIA qe
TG I F AU fF FET WHER Uil & T TAESE $1 UfaHevn wR gemM A SH ifuftEm &t uw 5 &
IuEdl I WE e o W, IE T TR B T W ek fed § UH el evEs €, 4 st 8 al
sifaeRaen & fou 3o aRES ekl i TH TEieRel Sl i 3% Ui @ A1 a9 faw 9 gg fRe
S S HT VA B TS w2

[E. S-11013/2/2013-3T% T (37E) ]
S5 N, WY diea
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No. J-11013/2/2013-IA. (I)]

AJAY TYAGI, Jt. Secy.
950 GI/2014 TRUE COPY (i)
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2 THE GAZETTE OF ]I\%?é EXTRAORDINARY [PArT II—SEC. 3(ii)]

Srferger
% feeedt, 28 W, 2014
RT3, 638(37).— =T THR, TATER0T (TR&T0T) A=, 1986 (1986 H129) T R 19 & WS (F) R Y&
TIFRTT A1 TR hdd U 3K hi €N & JASH & AT 39 UG 39 IR0 & w9 (3) # 379 § T & 9 Sfeataa
AT & WY 3 TR & w9 (2) H Sfeaiaa Wifkshior =1 iR i Wifdehd il 2:

AUt
%Y HEAh EIEERUR BEat| aAfereRTTRa
(1 (2) (3)
1. TATEROT (HEUT) AT, 1986 T UM 3 T SUEN (3) & YUl T A1 [T

37 e WHR g TfSd T A1 T Toeis W TteRot
TETET Wl (TE.ESTEET,)
2. iR SR o Herd (TH.INEUE.) o ol Rk e qafeRur SR oF HiAled gRl Aei-
H 1 RIS FRYe, o TRt A1 oW YU oA oF Wedh  fafifved WRfih wried i st
[ S-11013/2/2013-3TE T (TE) ]
S5 N, WY diea

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
(1) @ ©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.
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ANNEXURE-R-4

MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE — PUNE-I

Jog Center Bldg.

AT —
e

" e 2rd floor, Wakdewadi,
Ph. 020-25811694 ' N Old Mumbai — Pune Highway,
Fax. 020-25811029 . Pune 411003
Visit Report

! . ’ "
. } 'Sau Duan (<CA
Name & Address of Industry :- M/5 Maa Sankal Ew)(jgoo

Survey No. a40h /1, ao/rfz, aoh |31 o2 E‘r}fi |
40/1}’5/2 4014, 40|55 o Gk vill. Yeda‘eww)s,

Aol . Howe)j , Disk, Pune.

Date of Visit - 74 ;-*,—ug 2095 .
Industry Officials - RAV:’DJV‘O\ fawar, %Aqu )’L&J 478801 7’5)75

' i ; 122 il g
Consent Validity - H 0;. DH,A,".\LJ_ sa) dwavika @ 3

Observations . - N )
-~— \91'9}'(5) % 7633320#&! consswcjn'an Tn\ejecl' agﬁm% Mr. ar%:j

; s
Ybo‘@.boke}: Qarﬂ":"v"'&, ?un,q, L\o.o 'Cam):‘c.in\’ sdomJéf}LJj '31)

ne oo a<[07]2019
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ANNEXURE-R-5

MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE - PUNE-I

D — Jog Center Bidg.
= 2rd floor, Wakdewadi,
Ph. 020-25811694 ST Oid Mumbai — Pune Highway,
Fax. 020-258%1029 “E Pune 411003
MPCB/ SROP1/ DQDS!S—FTS—OZOL Date: ;3/03/20)9

To, _
M/s. Maa Sankalp Buildcon “Sai Dwarika”
Village Yewalewadi, Tal Haveli,
Dist. Pune.
Sub: Warning Notice- Non compliances of Consent conditions.

Ref: 1. Complaint/ Notice received from Mr. Tanaji Balasaheb Gambhire, Shukarwar
Peth, Pune has filed complaint against your project against non compliances of
consent conditions, which is received to this office on 06/07/2019.

2. Board officials visited to your site on 07/08/2019 investigation of said complaint.

The Maharashtra Pollution Control Board is implementing various Environmental Acts such as
Water (Prevention & Control Pollution) Act, 1974, Air (Prevention & Control Pollution) Act, 1981 in the
state of Maharashtra & it is obligatory on every industry/ construction project to obtain Consent from
M.P.C.Board under above mentioned Acts and to provide adequate pollution control systems for the
poliutants so as to achieve Board'’s prescribed standards.

\er With reference to the above cited Acts, it is mandatory upon you to obtain consent under Water
(Prevention & Control Pollution) Act, 1974, Air (Prevention & Control Pollution) Act, 1981. However, the
Board officials has visited your construction site on 07/08/2019 & from the record of this office, it is
observed that, you are operating residential construction project without obtaining valid consent from the
Board.

During visit your representative couid not produce any documents such as copy of Environmental
Clearance, Consent to Establish, Consent to Operate, Sanctioned fayout plan.

You have obtained permission under two different plans Part | & Part Il. The Part | comprises of
building A, B, C having area of plot 10,000 Sq.mtr., Total BUA 9336.40 Sq.mtr. For Part Il comparises of
Building D, E, F having area of plot almost similarly Part .

As on dtf. You have completed construction work of Bidgs. E & F up to 11" Floor each from
Part 1l and you have given possession to flat owners. The construction work activity was on going as
follows Part Il bldg. D having up to 10" floors are completed RCC work and outside plastering work on
going. Part | Bidg. A & B having 11" Floor are completed in all respect and almost ready for possession.
Bldg. C RCC construction work completed plastering work is in progress.

You have provided independent STP for Part | & Part. Il capacity of each is not known to your
representative.

In view of above you are requested to submit following documents 1. Sanctioned layout plan of
Bidgs Part| & Part Il. 3. Area Statement of Architect Certificate & present status. 4. STP and OWC details
5. Details of Solar System & Rainwater harvesting & 6. Completion Certificate of local body authority.

You are, therefore, instructed to submit non-compliance forthwith, else this office will have no
option to initiate further legal action under The Water (Prevention & Controt of Poliution) Act, 1974 & The
Air (Prevention & Contro! of Pollution) Act, 1981 as deem fit in your case, which may please be nW

o

m

Sub-Regional Officer,
M.P.C.Board, Pune-l.

Copy submitted for information to :-
The Regional Officer M.P.C.Board, Pune. g c
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ANNEXURE-R-6

# 0 HETTRYTISTehT s )
- I HETRRATTT
(gt TR Wit BT o R A SgETaE Fe ) Toasimr,
(ST 1 R SR HTeren) i ] e A e St qI-¥33 ooy
T AT g SR, )
TR ST HIE FOAE SR AT

Tl sl gy e FiReR
way feeie
Proposal Type :
Case Type

b

Project Type

ot | e Maa Sankalp Buildcon THROUGH VISHAL PAWAR & OTHER SR 3Tede / W1, €. 41 RAJENDRA H. THITE Ii9

TEVIR T, WS WEIRTSE ATRCEHTT SATITH, &8 = oM ¥y /¥4 /¢ /88 T Had Wifde qeroraries:, SfafEm &7 1y 3 Fem 43 §

R SIS 90 wEFTRaTEe e 93 Yeviewad: UUH Ed A 40 W W 7. _ Tewmi#t 13zs 1415 wEFE wie
wie ® W 32 fasra woaTaEd T HerThee i 16/09/2019 Tsh T @ hen IR,

2
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T ‘ \ N - \) 0w \ \ % a8 . : X A -2 | SECOND 203 | 49.275
' = ,, & “ | S ""i | \ : '_5. e Fon | BRI . - R 08 BT i
3 é X T Ay H < 3 : \ ¥.ob k-2 TR 303 49275 |
IS N RS Y | TR | _
CRONE e R L i
’ i J l:..._::. J‘{b L.\ I'._ o ® @ ; Sk i I i \ 1_ A)
| | A ;I ¥ ; : .‘{'f.j".-.'_”. 1Lﬁ4‘“ | & . !
f l & .'&\ Z'? Ve (8 s RS N A \ : \\ |
R — ¥ \ :
g E 'E. QM;’,- z ‘ \ \\ \ 3
| | | | % 1 | \ \ ) DRAINAGE LINE SHOWN RED DOTTED P
Bk e b7 v G 2 4 | P O | i| o e | - \ \ TRANSFORMM EER R ' MIGTO BE, V -ﬂmmﬂmmw _ ..
i 1'] x ( B RCET I e, o o R Ly : Yo \ IR_AMRAREACALCULATION | ' OWNERNAME: O |
[ ". , { ' : ; ' i A 8 ) 6.00 X 600 X 1 = 36.00 SQM. PE)RW:.M;MSANKALPBUE.DCON(P.AH)
; _ 8 p : Through its Partners
e I i \ | ¢ g N TN A = 300 SO 1) MR_SANTOSH SUBHASH HAGAVANE
1-0‘ 44 : Vi e B \ : 2}1«&%%&9&%& Ao
| ,l‘ | (o \ \ By o o)
' B - ATY r 7 el ; g \ b 303 ¥
It‘ i 4 < ki 1 e 8 i ..--" ] \ v 4\‘3.\ w‘ m. i .
i | LY Ly i N B - [ PROPOSED tﬁtsmm BUILDING AT | *
WA o \ s pi S.No. 40, H. No. 132 + 14 + 15, o G
£ \\ | : B TSy e . s - g 2 , 503 _YEWALEWAm PUNE . _
. \\ OPEN SPACE AREA CALCULATION . ADDITIONS . _ it _g e o 275 TARCHITECTS SIGN g
'\ A) 050 X 34.35 X 14.90 X 1 = 25500 SQM. | [ M) 2/3 X 134X 008 X 1 = 007 SQM. Skt | B 6 R 503 w11 T T e i |
P \! B) 050 X 2520 X 2554 X | = 3221 SOM. | [ N) 2/3X 187X 015X 1= 019 SOM. e S i :’i-,s , 'miﬁﬁf”m" o mé.e Kapacter 2
' : . C) 0.50 X 2574 X 1559 X t = 200.64 SQ.M, T e TERNA & e e : B s ‘ b sl Checked By
. (4K 2 PLOT AREA CALCULATION D) 0.50 X 21.22 X 115 X 1 = 12.20 SOM. i T Lt mo%mﬁ&oﬁm%' % : £ m e 147 | e ' ma o 1 M :
' o AS PER TRANGULATION METHOD '- E) 050 X233 x 272X 1 = 3037 oM. | | DEDUCTION SCALE1 3% e Bt L | Seale: 1:100 | Date: 21/07/15 mway-mw-- CSMB |
: @ o1 i - : ' - : VT . F) OS50 X 22419 X 064 X 1 = 710SaM. | "oy orsx o7 x 052X 1= 210 SQM. T2 WIDE INTERNAL ROAD 8 C -1 | EIGHT 803 | 49.275 { — : iaan .
& o R bl SCALE:1:500 A OF PLOT o8 1| 6) 050 X 2884 X 364 X 1 = 5249 SOM. : 4 S ' — 8 Eaoid . 804 w2l bRl
s = e A) 050 X 21482 X 49.18 X 1 =5282.42 SOM H) 050 X 30.17 X 128 X 1 = 19.31 SQM. — Sy i s "9 | C-1 | NNEM [ 903 49.275 I RAJENHRA H. m #
. st - ) 0.50 X 3221 X 318 X 1 = 51.21 SOM. TOTAL AREA = ||| B) 030X 1554 X 762X 1 = 5821 SOM | | - : S R P 6 4, DIAMOND PALACE. 2 nd FLOOR,
BEOSC K AN X Take 4 pTRR) S 4) 080 X 3851 X 279X 1 = 5083 SOM. | [Tor anch o 100357 + 0.6 - 388 _ C) 050 X 512 X 1.21 X1 = 310 SOM
s ; C) 0.50 X 194.65 X 28.90 X 1 =2812.69 SQ.M K) 0.50 X 36.51 X 13.15 X 1 = 24005 SOM. | | rora AREA = gooa:s_z- Siii. '  DEDUCTION - : OPP. KESARI WADA 570/571,
oo i _ TOTAL AREA [=10086.49 SQ.M L) 050 X 1602 X 643 X 1 = 51.50 SQM. — ; : | D] 2/3 X 5.2 X 057 X 1= 185 SOM. _ smmwggpa‘wmmp
w@;_. AREA OF AS PER 7/12[=10000.00 SQ.M| i TOTAL AREA =[1003.91 ;aam ' B ' ‘ TOTAL AREA -@E@ e ————————etend] | . PH: [O] - 2448607
fEo - TRUE COPY '
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PLOT AREA CALC ULAT[ON

)_j‘gi

AS PER TRA NGULATION METHOD

- SCALE: 1 2{)0

AREA OF PI{VI

[4) 050 X 214,82 X 49.18 X 1 :-m#z saM
B) 0.50 X 21482 X 1854 X 1 =1991.38 SQM |

) 050 19&__55 X 2890 X 1 =281269 so'u

1as 2

mst %ﬂm ¥

| 020 | a5

adl aue"n i
x,g"]t {0 p&"r‘l
the tnertal road

Of ore }}er cﬂCd‘ﬂﬁUn
and 1y nave 8 continuity
g 0 3y 3iam and
(e elfmment of
¢ ABSEINES thei
. posss or extension O
;sm iwes through i

- STAMP OF APPROVAL B
LAYOUT
gA.+B+('."! |
IR DI . gg(,,‘d’b_é Teky

i',;,\-l\} J“\Heﬁ .lé-‘

TRIIE COPY.

| LOCATION PLAN <
i
PARKING STATEMENT
PARKING REQUIRED | BULDING | CAR | SCOQTER | CYCLE
. A Laf s | s
T B [B| 4 | B
E) o.aoxza.usxamx,q nz.aas;m_ D Gl M S
F) 0.50 X 47.20 X 287 X 1 = 7008 SOM TOM {122} 36 |25
G) 0.50 X 47.20 X 284 X 1 = 67.02 SQM i b $l w1
o S vt | rom uerme
PARKING REQUIRED | BULDING | CAR | SOOOTER | CYCLE
ST ARLA L ; A || 0 | 2
A)esuxasnxms -. - g £5/ ! c |0l o | w
B) £.50 X 65.17 X 5.48 X e iy ----Ef”_‘ ol * O {15 | 60 | 60
C) 0.50 X 40.18 X. 550 Qo T b TENAMENT = 250 T/HEC
D) 0.50 X 33.26 X 18 : b“ | 1 /HEC. WSITORS PARKING (5%) 01| 05 | 03
g b 6) 080 X 502 X 128 " . 8954.55X250
DEDUCTION -~ g 10000.00 TOTAL REQUIRED 44| 305 | 3%
;) 2/3K 512X 057X 1M - 1) (WING ‘0 = 475.84 SQM. PERMMISIBLE TENAMENT = 224 NOS. PARKING PROVIED MERED
- 3) (WING C) = 47584 SQM. ___AREAREQURED | AREA PROPOSED
TOTAL GROUND COVERAGE AREA = 1336.77 SQM. 2) (WNG B) = 22 ST LB B
e e ‘SCOOTER | 365 NOS. X 200 SON. | 790,00 SON.
5) (WING C) = 79 11 52 N0S. ¥ 140 SON. | 49280 SON
= TOTAL 3082.80 SQ.M.
OPEN SPACE AREA CALCULAT Py TCIENCU AR - -
AS PER IRANGL,LAHQ;\L METH 3 . o AT 45 T Y e O
SCALE LS00 <L i BALCONY AREA CALC, FLOOR AREA STATEMENT (INSQM )
N9 PERMISSIBLE BALCONY = 7498.13X15% (LIGS0G TO BE BANDUXER) (WING A).
N, = 1124.71 SQM. SRNO. m FLOOR | TENAMENT NO| AREA
(A) PROPOSED BALCONY = 1073.62 SQM. - ' o
RL o o N . 1 A-2 | FRsT 103 49.275
§ B J/RE @ 2 A-2 | SECOND 203 49275
S 6.00 2oy 204 49.275
¥ ABY 3 A-2 | THiIRD 303 49.275
iy b 304 49.275
s 4 A-2 | FOURTH | 403 43.275
- 404 49.275
TP g () 5 A -2 | FIFTH 503 49.275
k" g\ | S04 48.275
RN i | . TOTAL ml 492.75
i, » \
N, “ ) & » |
‘l‘-\:‘, N . . L-“Q\ |
'\‘:'-)\. \\\' (M) | | o
AR . AR LM FLOOR AREA STATEMENT (INSQM)
2N Rﬁﬁf SRMER AREA CARCULATION (LIG/MIG TO BE HANDOVER) (WING-C)
\ o TRANSFORMER AREA CALCULATION SRNO. | WING FLOOR | TENAMENT NO. | AREA
g e ‘\ e ; TYPE
\\[ W A) 6.00.X 600 X 1 z 36,00 SQM. 1 C -1 | FRST 103 49.275
{K; \\‘ R 7% . {IN) TOTAL AREA = 36.00 SQM. i : 104 49.275
A 2 C.- 1 | SecoNp | . 203 49.275
/ B o : 204 49.275
o ‘ ‘ X, 3 C-1 | THRD 303 49.275
® (m'}._v O 304 49.275
e (BN« 4 ¢ -1 | FOURTH 403 49.275
/8 404 49275
OPEN SPACE AREA CALCULATION ADDITIONS " i 3 Al 50, 303 9215
e L A o 4 3
A) 050 X 34.35 X 14.90 X 1 = 25590 SOM. | | M) 2/3 X 134X 008 x 1 = 007 SOM 2 1 : R 33 :22;:
B) 050 X 2522 X 2554 X 1 = 3221 5QM | | N)2/3X 187X 015X 1 = 0.19 SaM. SRR 7 — - s 4912?5
O e IR | e o ot R uw m—r
| 5 o0s0x 2235 272%1 = 3037 soM | | DEDUCTION ”‘ffﬁﬁmmmmm’wﬁmoo 704 49.275
[ F 050X 2219 K 064 X 1 = 710 5QM | - . B 1 T Y
?; SANA e ¥ ke 1 e 548 m VIR SWEL-ANX e 200 0N { 12M. WIDE INTERNAL RO - : ol 2 8p
otk M Ale LUWET [r)asy STEX 042 05w e 0N - - - ' . ol o
H) 0.50 X 3047 X 1.28 X 1 = 1831 SAM _ A) 1200 X B.13 X 1 = 7350 SQM | | 5 I BT 903 9275
050 X 3221 X 318 X% 1 = 5121 50M TOTAL AREA =|  3.56 SQ.M| B) 0.50 X 1554 X 762 X 1 = 59.21 SQM | 904 M?ﬁ
|{9)050 X 3651 X 279 X 1 = 5083 SQM. | |, - 100381 3 €) 050X 512 X 121 X 1 = 310 SOM . _
K) 0.50 X 3851 X 1315 X 1 = 240.05 SOM. Tg:: m E :m: ;Q%_" i DEDUCTION - 10 Lint 1 TN 1003 *’9'2:5
[ 1) 050 X 1602 X 643 X 1 = 51.50 SOM. ik e 0} 2/3 X 512 X Q.57 X 1 = 185 SQM. i — - ‘9_'2 :
TOTAL AREA = (100381 SO0 o, AReA ={100052 SOM) TOTAL AREA 3395 5] | o e L

and under layout sub divison
:: 2
! Note: No sals of lease of & plot in '1yout
' will be recoginsed and o building pers
'| missior ‘nany piotin the layout to will he
| g -=d uniess finzl sanction to the
| Mumicipal Commiszioner
AREA STATEMENT 0 SO M
T | AREA OF ﬁ”;o?(asheaﬁu) | 10000.00
2 | AREA OF PLOT ( AS PER D.C. ) 10088.49
3 | NET AREA OF PLOT (1) 10000.00
4 DEDUCTIONS :
o) 12M. INTERNAL ROAD AREA | 13395
b) 12M. AREA LEFT FOR PROPOSED ACCESS ROAD| 218.01
c) AMENITY SPACE AREA (15%) 1501.02
d) OPEN SPACE AREA (10%) 1000.52
e) TRANSFORMER ROOM 36.00
5 NET AREA OF PLOT (3-dobcd) 7110.50
ADOITION FOR FAR.
@) 12M. INTERNAL ROAD AREA 133.85
b) 12M. AREA LEFT FOR PROPOSED ACCESS ROAD| 218.01
d) TRANSFORMER ROOM 36.00
7 NET OF PLOT (546 7498.46
CONSIDERATIONS s 7 mmm,smg it 1.00
1. PLOT AREA = 40000 (0 SQM = — e o
. ahe) . oy 10 | PROPOSED RESIDENTIAL AREA 7498.10
11 TOTAL BUILT UP AREA (12+13) 7498.10
SHNCE Descripion Aran it 641 12 | FAR. CONSUMED (15/9) 0.999
1 |Fsi 8976.35 13 | PERWISSIBLE B/UP COVERAGE 1/5 1422.10
~ - 14 PROPOSED B/UP  COVERAGE 1334.85
£ INONF.S| Balcony Arca Statement.
BALCONY 107362 {A) PERMISSIBLE BALCONY AREA 1124.72
(B) PROPOSED BALCONY AREA 1073.62
PASSAGE/LOBBY PASSAGE | LOBBY (C) EXESSE BALCONY AREA (TOTAD) oy
2660.49 260049 (0) WESSE_PASSAGE AREA (TOTAL) NIL
R ' Tenament et
STAIRCASE REGULAR | FIRE (A) NET “OF PLOT ITEM A (7) ABOVE 8954.55
968.94 (B) LESS DEVOIDION OF NON RESIDENTIAL AREA ;
486 §7 07
b Y P (C) TENAENT PERMISSIBLE 2507 /HECT 224
L|FT &L.'FT MACH’NE HM Ll'FT LMR (D) MNT PROPOSED t”'
< oo 1, PARKING STATEMENT Gl o R b S
TERRACE 1496 03 PARKING BY RULE | 144 395 3
| (D) TOTAL PARKING PROVIDED 144 395 . 352
. | TOF TERRACE 1365.69 LIG/MIG Statement.
REFUGE AREA WING. A =48.75 (A) NET AREA OF PLOT 10000.00
NG 8 = o 'DEDUCTIONS
b) 12M. AREA LEFT FOR PROPOSED ACCESS ROAD| 218.01
WING. € =51.21 c) AMENITY SPACE AREA (15%) 1501.02
TOTAL =96 06 m dj mﬁm (10%) - 1000.52
; BRI : : BALANCE 7280,45
CONNECTING SLAE L ) PERMISSIBLE AREA (7280.45x20%) 1456.09
O.K T AREA 107 27 | (D) PROPOSED AREA 1478.25
== F '_r 54 1S:
UGT AREA 173,39 %C‘HSP:DL'LP O OPL:\I_ GS: - :
O.W.C AREA - e SRR
S.T P AREA 80.22 02 -UTERZW_H -0!'0! 1.20 ' ;
_ ; RC.C SLAB TO MAVE W.P.COURSE
SECURITY CABIN : “‘m“ mm;"'aﬂ @" gl Qo
_ , 0,15 THK
LU HOUSE ¢ . EXTERMALLY CEMENT § v o
: — : g B informetion /document provided
COVERED PARKING BASEMENT STILT NER by owner/PAM. S
: " sk E Poomg T ows Z)This drowing is copyright of
TOTAL NONF S/ 8143 42 ! mmm NS D | S SO MO
Construction B/IUP Aies CERTIFICATE OF AREA
Tolai F 5. Area +Total Non F S Avea|  ngve 3548143.43 = 17119 78 CERTIFIED THAT THE PLOT UNDER REFERENCE WAS SURVEYED BY ME ON
AND THE DIAMENSION OF SIDES ETC. OF PLOT STATED ON
PUNTIREA AS WEASURED O STE AND THE AREA SO WORKED our
WING D = 47584 TALLIES WITH THE AREA STATED IN DOCUMENT OF OWNERSHIBR ACH
COVERAGE WING. E = 38509 RECORDS,/ LAND RECORD DEPTT./CITY SURVEY RECORDS V.
WING. F =476 84 SIGNATURE OF TICENSED ARCHITECT
TOTAL =1336.77
L F(JEN 7
%) PLOT BOUNDARY SHOWN BLACK G
b) PROPOSED WORK. SHOWN RED ey
¢) DRAINAGE [ INE SHOWN RED DOTTED e e———
&) WATER LINE SHOWN BLACK DOTTED —
2} DEMOLISHED WORK SHOWN YELLOW i e

OWNER NAME .

Chwner bign

FOR M/s. MAA SANKALP BUILDCON (P.AH.)
‘Through its Partrers

1) MR. VISHAL SURESH PAWAR

2) MR. HEMANT PISHORILAL MALIK

PROJECT :

PROPOSED LAYOUT OF BUILDING
S No 40 H No. 1/3/2+ 1/4+ /5
YEWALEWADI, PUNE.

AT

ARCHITECT'S / ENGINEERS SIGN North File Name .
SHRI, RAJENDRA H, THUE ! MNP - 3
LNO 716 o | -
: 8 Checked By
Scale 1100 | Date ’W(Na‘lﬁ Ing By -Poumima S M

ARLHTH T IN(JNILR

®  RAJENDRA H. THITE
101 1st FLOOR, ALMIRA, CTS NO 110,
INCOME TAX LANE. PRABHAT ROAD,
LANE NO. 4. THORAT COLONY ROAD,

ERANDWANA. PUNE,
PH: [0} - 20251727
LIC. NO 716

1INk W\JI | ]



1613 _ Al .
FLOOR ARE $h i T o e — ANNEXURE-R-13 i 3o | ‘ - | STAMPOF APPROVAL
= = s s AR = & = s |1. PLOTAREA = maauﬂosa.m el
WING/ BUILD%NG BLOG. HT.| FLOOR TN.NQ. TN.NO. TOTAL | GROUND COVERAGE | RESI - F.SI. | BALC. AREA | ENCLOSE OPEN BALC TOTAL | e T - e ABL e e
o MR Lot PERMISSIBLE | BALCONY - . TEI = -. UFT | UFT MR. | Passage | T BE i " LA PRI RS
@ PRI e - PR ( BALCONY FIRE STAIRCASE |  STAIRCASE TOTAL LIG/MIG smo Dosmuﬁm AmaiNsQM |
21 P+6 | 36 10 46 475.87 1594.08 g, g s P . e i e
ki : - i g 3 e | e 238.11 234.84 234.84 333.57 105.90 105,80 211.80 9.51 19.62 665.08 | 49275 e ::':Féi - o e TRPEE T
: +11 | 4 - - 43 384.89 2907.62 436.14 g ' | - e ek
4.8 | 6. 451.93 451.93 622.64 213.07 204.27 417.34 9.40 14.96 S8 [ o BALCONY e L GE L
2969.33 4 ' - - | Passace [Lossy |
445.40 2369 5.03 428.72 611.91 | 19415 L 194,15 388.30 951 19.62 123222 | 985.50 PASSAEROGPY 2 dewin® i L
7471.02 1120.65 1117.31 5.03 112234 | 1568.12 | 51312 50 £ 587 | i Smnih 1
- s - e B AL o bbb 2482.17 | 147825 STAIRCASE REGULAR | FIRE it
j- 51312 |50432 | 101744 ||
UIFT SLIFT MACHINE RM UFT fLMR | AREA STATEMENT
A = _23___,‘2‘3_._5420 ,._82@_.' 1| AREA O PLOT ( AS PER 7712 )
/ l\ \ LOCATION PLAN  TERRACE | 2 8
l _ ! AT Al 0 1568.12 % —
\ B 30 - TOP TERRACE 1365.89 5 an 4 5
J SRR B B / \ i REFUGE AREA WING, D = ? % b) :2 AREA w-rﬂg :a%mommw oo !
FLOOR AREA STATEMENT (INSQM ) : A B il o Y | | wiNG E= 7543 ) AMENTY SPAGE MRER (1SK) e B
(LIG/MIG TO BE HANDOVER) WING-D. B e A ) ey o WING. F = 4875 PROVOED AMENTY ‘uumw“'ff “m,_m 152408 |
— e = = | N \ (:", ot St \{% BELESNN AMENITY AREA CALCULATION _ TOTAL = 12418 di‘mmmmum‘m‘m - ’: o pNR 1)
| \ \2- S Nigt? 0)2/3X 367X 075 = 184 SOM : CONNECTING SLAB ¥ N A o T (4 T e e |
\ AR, = S P) 050 X 20.16 X 233 = 2408 SOM AREA OF COVERAGE [onTAREA | e R g Y A AT s
\ oM e I "‘.~‘\4, R ¥ LSS Q) 0.50 X 25.96 X 1324 = 171.86 SQM PERMISSIBLE GR. COVERAGE =1/2x NET PLOT ARFA U.G.T AREA 99,85 2 '.:i? :: AREA mmro': fﬁm m RoI| 15132 |
. l L et 45 ‘.\_-"’,“3"\ f,"‘?' \_;%f," ;;' R) 0.50 X 31.73 X 14.00 = 222.11 SQOM 1/5 X 8291.72 = 1658.3¢ SQM. : : - et ; .- G S
2 D = SECOND 203 49.275 e Y # / S) 2/3 X 1713 X 263 = 30.03 SQM QW-CAREA e 81 747512 |
G PO | 04| 49275 £ \ R Sl et : <o el o Nt ot s — - S
E ; ; \ i’ P o s ‘ . g 4
303 49.275 : | \ 4 / , U)LGE0 R SBARR 447 - o om0 SN 1) (0 -WNG) = 47587 SON, - oty
1524108 SOM AR N 304 49.275 | A RPN W V) (030K3BE7XI2.56)-(2/ 13 624302)= 21707 SO ) © ) - oot 3 A, G ¢ e i T R R e
- - -~ ' / bhiot ) e W) 050 X 35.92 X 1638 29778 SN o o 3 S g SECURITY GABIN * | o s v e (17 7
‘ 0 =2 | FourTH :gi 1352;,5 / | )\ SN M X) 0.50 X24.432 X(12.08+11,51)=288.18 SO.M 3) (F ~WING) = 47581 SOM. iR HOUSE o | [15 ] _FAR consoueD (1a/e) ] 5o%9
N ¥ 5 A Y,/ "\‘ oy | - ViR ! i : T
3 | : 503 49.27: / | \ | D iy s TOTAL WA (S TRURTD U | | Lot COVERE ARCA = 133334 SO COVERED PARKING =~ R e e —
5 D -2 | FIFH = s g - iy L BALCONY AREA CALC. TOTAL NONE S| 8066 70 B;m Area Statement o W]
e ] | / { ‘»: 7 4 : 1 ?_
- TOTAL AREA 492_?5”] / | | Ve, .| | PERWISSBLE BALCONY = 7468.86 X15% Construction BILP Area _ Lk (8) PROPOSED BALCONY AREA p Ti150p |
e — _, : l & = 1120.33 SQM. Total F.S.1 Area +Total Non F.5./ Area| ~ 8949.28+8066.70 =17o15.98 i (01 EXCESS umw AREA (mu.) _ B4
| I\ \1 % 74 = PROPOSED BALCONY = 1122.34 SQM. _ e e
|\ L ' " WING D= 47567
\ EXCESS BALCONY = 1. : s "
sl FLOOR AREA STULMENI‘ (INSOM) . | i LA | AMENITY B4 et VRIS B e en
N (LIG MIG TO BE HANDOVER) __(WING - F) l \ (A) | SPACE AREA CALCULATION 5 b
=—-==-]==t_mﬁ==, | P \ R[A h’ , —— ] ' %! J 5] oy SO i o
| | 5""-“0-\ WNG . | FLOOR | TENAMENT NO. | AREA Ho ﬂj_j b ASPERT SULATION METHOD JTENEMENT STATEMENT | : ® R |
| L _ - - \ SCALE:1 500 PETMSISLE TN & vha T [ CIGMIG AREA STATEMENT.
EJQI;EN 4/ 98 ’2’ 1 { P e FIRST 103 .49_275 Il \ \ \ \ T = 50 T/HEC. (A) F)Efm; PLOT .
99.655QM. ' 104 49.275 \ (C) g 829172250 r e e i A e b
- . = SES_SeeY AMENITY SPACE AR
2 {Fct | s e \\ | \\ T 1000000 ‘; e mnﬂ &}m | s |
204 49.275 ‘ \ \ \.\ PERMISSIBLE TENEMENT = 207 NOS. ©) 734729
. : 3 3 49.275 \ z \ i
e 3 F-1 | TRo 3 \ PROPOSED TENEMENT -
i g 304 49.275 \ \ B) | 1) (D- WING) = 46
" i TR 403 49275 | \ [ | - 2) (E- WING) = 43
| 404 49.275_ \ l \ L 3)(F-wNG) = 8
e~ 5 o ey 503 49.275 35 L i | . TOTAL TENEMENT AREA = 176
13 504 49.275 \ . \ '
:FN SPACE’: &5 6 B SIXTH 603 49.275 \_\ \ l } [
g TM a9 8 S 604 49.275 \ \ | WA
2| ol A3 _
2 ; A 49.275 -. | | | 3
4 - . 704 49.275 \ % T | PARKING STATEMENT b
4 1 e 0 ' ' - — -
_. ‘ o g 8 F<1 | donr ggi :25;2 \ \ ‘ |\ | mm WG| o [ scoorR | ovaie | AR
£ Nl | \ \ | o || 12| w8  CERTFED THAT THE m" SURVEED
- 1314 , Lv g Fo e 203 49.275 \ (D) \ % | \H \ € 16t 8 | & Hﬂ{ﬂ{ mpﬁrt *mswﬁ W@?ﬂgmﬂ@
- | JUGWATER TANK 04 49.275 # ' OPEN SPAC = om ' j AS NEASURED ON SITE AND THE AREA SO WORKED O -
%jf‘]?fif TT13 X 16 3% X1 62 _ 1003 19.075 , \ \ | \ : 501 ISsqén 2 L o e .. THLLIES WITH THE AREA STATED IN DOCUMENT OF owerP AP Ko
(01 JoARs 296100 001 115 10 F-1 | TENTH ' \ \ o free [ 2 | a8y M/mmwmwm ._
=+ o 1004 49.275 L3 /3 \ | A 12M. WIDE INTERNAL ROAD AREA FOR LG/ MG ' SIGNATURE ‘OF LICEN m
i, e L B AS PER TRANGULATION METHOD Pl AURED | WG| o [ SR o LEGEND PRGBS 1
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_ SCALE:1:5 : : e gl X 0) 2/3X 607X 052X 1= 210 SOM AS PER TRANGULATION METHOD : : : i
' e — oo R B 6) 050 X 2884 X 384X 1 = 5249 SOM.| I p) oy 525x 042X 1 = 146 SOM. | SCALELS0 , b ) e 1ot
S e _ _ |A) 050 X 214.82 X 49.18 X 1 =5282.42 SQM | H)) 050 X 3017 X 128 X 1 = 19.31 SQM. : 12M. WIDE INTERNAL ROAD 8 803 — ; :
' DI ~N TY 4 e : 2 0 g _ OS50 X 3221 X 3.8 X 1 = 5121 SQM. . TOTAL AREA =|  3.56 SQ.M| -‘E%mm : 804 bt . M s OSRY #; ' e T
| w A e PARKING FLOOR PZAN il s o ¥ | | 9080 x 3851 X 279X 1= 5083 UM | o e ot o A) 1200 X 6.13 X 1 = 7350 SOM - o | e W Eorce | RAJENDRA H. THITE
- 8 SCALE = 1500 - _ C) 0.50 x 194.65 X 28.90 X 1 =2812.69 SoM ' K) 0.50 X 3651 X 13.15 X 1 = 24005 SOM. | | 1om AREA = 100052 SOM ; B) 0.50 X 1554 X 7.62 X 1 = 59.21 SOM - 904 O | 165 NOS. X 12.50 SQM. | SECTION THROUGH | 101,1st FLOOR, ALMIRA, CTS NO.110,
s ' TOTAL AREA [=10086.49 SQ.M i L) 050 X 1602 X 643 X 1 = 51.50 SQM. gl | ) 050 X 512 X 1.21 X 1 = 310 SOM | e 1003 | | SCOOTER 457 Nos. X mg:. COMPOUND WALL ' $ud ~ INCOME TAX LANE, PRABHAT ROAD,
AREA OF AS PER 7/12[=10000.00 S . K - ' TOTAL AREA =[1000.52 SQM] DEDUCTION - S g e | OYCLE |57 NOS, X 1.40 SQM. | _ | |  LANENO.14, THORAT COLONY ROAD,
- _ ' - M~ - ' . |[D12/3X 512 X057 X1 = 1.95SQM. et L i e '  ERANDWANA, PUNE. B
* ; _ - e ¢ TOTAL AREA 133,95 SQ| Vbl 985.50 | — ; i PH: [0 - 20251727
; i | - BIC. NO. 716.
X ' TRUE COPY ' . —— : - --
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i bk g | | ANNEXURE-R-17 | | STAMP OF APPROVAL o0
3 | FLOOR AREA STATEMEN’ Q.M ) S SR s , T Aron st LAYOUT
"""—" SRR SRR S i ""“""""""'_“"‘“' PR ———— “—"'—"-——““‘"'"""“--r------—--—-~---—-———---»--—-——-—--—-—- % == e — — " e — - Hieg 9-32733 b, CC! Sz-ﬁé / ’ ?- 4
i | WING/BUILDING | BLDG. HT.| FLOOR | TN.NO.| TN.NO. TOTAL | GROUND COVERAGE | RESI - F.SI | BALC. AREA | ENCLOSE ‘OPEN BALC. TOTAL TERRACE | STAIRCASE 1t | passaee | TO BE Rbad/diz_2_  fawe og/as /s
| | , LIG/MIG (MHADA) | TN.NO. PERMISSIBLE | BALCONY BALCONY FIRE STAIRCASE |  STAIRCASE TOTAL " LIG/MIG (MHADA igrﬂ .E
| D 3300 | P+10 | 69 10 79 464.04 3528.08 52921 - | 23484 123.67 364.51 465.71 176.50 176.50 353.00 951 | 66508 | 49275 37'@ i iij'
- - _ . j ‘ : et o el & s, Nt T (RB2L ) | AREA STATEMENT SQM.
% o AR - E 3600 | P+11 | 43 - - 43 385.80 2907.62 436.14 Loby - R R 451.93 622.64 213.07 204.27 417.34 9.40 584.87 | - - - - R T o B A o
N | : ' _ _ . el e e o MRt TR SR W B R Nessseesmarpienacigarensessio ; oy a) AS PER OWNERSHIP DOCUMENT(7/12,) 10000.00
9 sl F 36.00 | P+11 | 67 20 87 467.81 2886.26 432.94 423.69 5.03 428.72 611.91 194.15 194.15 388.30 9.51 123222 | 98550 - :; e o REMENT ST Iy
-.. 4 3 20 4 = ———— e e e e = —_—t —_—— e —
P S | TOTAL AREA “ 209 1317.65 9321.96 1398.29 1110.46 134.70 1245.16 1700.26 583.72 574.92 1158.64 2842 | 2482.17 | 1478.25 s e £ g gy
= i By R I — = ———————————— —— — e — —— ; AA—— WE = e L L : . .P., . -
T e e e or the > of proner circanor | .
ol Road oo — 75 e S —] L0 OP- RESEATON
'!" ol il QO of the Wl’i?&f & l'ja"‘ﬁil'!{lf? * Bysiem EWS:' he I‘i.‘CLQI'I'..‘.z:(i-:ul,d 10 l_,.[i{di.;'@ p&r- (fw Hb)
g 4 other sandces for - Aavelopment of missiwr N any plot in the layour to will be 3.| GROSS AREA OF PLOT(1-2) 10000.00
s Wl %e g‘giﬁff}ﬂt !aﬂs‘;‘» the {11, reserves the 0 0 wriess final sanctien 15t 4.| RECREATIONAL OPEN SPACE 10%
g . s e i permit access fna extension of iLipgl Lo rissiohe: a) REQUIRED = 10000 X 0.10 = 1000.00 SQ.M
J 1 - LOCATION PLAN fnd e et e TR ©) PROPOSED - 1000.80 SQM
| y on
' % 5.| RECREATIONAL AMENITY SPACE 15%
| \ \ 'S_'p; i:‘:’ a) REQUIRED = 10000 X 0.15 =1500.00 SQ.M
¥ _ : el e _ b) PROPOSED 1524.08
k-5 FLOOR AREA STATEMENT ( IN SQ.M ) | \ \ b i | SR ITER RS I e Yo i
FLAT HANDOVER TO LIGMIG (MHADA) WING - D2 )y T W o N S Y T Ll ot e ot o
' ———————— === o \ i N e AMENITY AREA CALCULATION : b i :
i) WING ‘ ' e N\ g / 2, y WATER STATEMENT. 8.| NET AREA OF PLOT = [3-5(b)] 8475.92
., SR.NO. : FLOOR | TENAMENT NO. | AREA \ 2 P N\ 0)2/3Xx 367X 075 = 184 SQM 9.| BULT UP AREA WITH REFERENCE TO BASIC F.S.
1 LA I \ U e /4 P) 0.50 X 2016 X 239 = 24.09 SOM BUILDING TYPE | O.H.TANK | U.G.TANK | "AS PER FRONT ROAD WIDTH (srno 8 x1.10) 954,31
I 1 0-2 | mest 103 49.275 ‘ N R, R 4% T Q) 050 X 2596 X 13.24 = 171.86 SQM WING D1&D2 73400.00 | 110000.00 10.| ADDITION OF AREA FOR F.S..
43 1 104 49.275 L e e i \ ‘*ig I,»’%*‘ S R) 0.50 X 31.73 X 14.00 = 222.11 SQM WING E 41000.00 | 111500.00 a) IN-SITU AREA AGAINST D.P. ROAD [0 x sr.no 2(a)
s 203 49.275 - \ 1;,5, N /;,f" S) 2/3 X 1713 X 263 = 30.03 SQ.M : ' b) IN-SITU AREA AGAINST AMENITY SPACE
e Fy K 2 D -2 | SECOND e ey N T o T) 050 X 3887 X 1217 =23652 SOM WING F1&F2 88200.00 | 138200.00 c) PREWN FSI AREA
oy % = : - S N\ v U) 0.50 X 1548 X 4.47 = 34.60 SOM TOTAL 202600.00 .| 359700.00 CONSIDERATIONS d) TOR AREA
§5 9 3 D-2 | THRD 49.275 & WA . w V) (0.50X38.87X12.58)~(2/3X13.62X3.02)= 217.07 SOM g iy . b <) ADDITIONAL FSI AREA UNDER CHAPTER Vil
{ ? 1 T AMENITY SPACE 304 49.275 X 9, _. /’! Y # ‘W) 0.50 X 3592 X 16.58 =297.78 SQM 2l F.S.I - 1'10 ‘ (Total_a+biotdte) .
i+ & ; 1524.08 SQM. Tas 403 49.275 || R \ // . X) 0.50 X24.432 X(12.08+11.51)=288.18 SQ.M R ' 11.| TOTAL AREA AVAILABLE (9+10) 9323.51
A 4 ¥ -Qfg‘\‘\\ s ™ . RN ! i e
A 404 49.275 H X3 ________________?r TOTAL AREA [=1524.08 50 BALCONY AREA CALC. Sr.NO| Description Area IN SQ.M e e S . v TR W
503 49.275 BN S 47 1 sy 10800.21 13.| TOTAL BUILT-TUP AREA IN PROPOSAL.
X ?:3, PERMISSIBLE BALCONY = 9321.96 X15% ¢ - : a) EXISTING BUILT-UP AREA -
“““““ / %/ : = 1398.29 SQM. v b) PROPOSED BUILT-UP AREA 9321.96
&/ PROPOSED BALCONY = 1245.16 SQM. BALCONY 1245.16 C) EXCESS BALCONY AREA COUNTED N F.S.. .-
i - &l - PASSAGE/LOBBY PASSAGE | LOBBY I ORI Y s ?m?““::‘ ':* o
g 'l i a+btc+d+e g
_ ' 2482.17 - | 248217 | [UTFSI CONSUMED (13/8) 1.099
¥ ; T : . =t 15.]| AREA FOR m HOUSING, If ANY : ;
£ FLOOR ARFA STATEMENT (N SQ.M AMENITY SPACE AREA CALCULATION e i it BT o X R W,
FLAT HANDOV G/MIG (MHADA) WING - Fl - 57492 |583.72 - b) PROPOSED | 209
AS PER TRIANGULATION METHOD LIFT 8LIFT MAGHINE RM :
| WING e SR LFT  |LMR
SRNO. | TUr | FLOOR | TENAMENT NO.| AREA ol g SCALE: 1:500 2) (E- WNG) = 43
. ' 3) (F1&F2- WING) = 87 a9 ¥ P
b 103 49.275 \ ..
1 F=1 | FRsT _ , . TERRACE ;
Bl 104 49.275 \ . TENENT A = 209 TOP TERRACE :::
. 2 F-1 | secono ;gi :;-g: \ PARKING STATEMENT REFUGE AREA WING. D= 56.34
' 3 .27 \ PARKING REQURED | WiN | CaR [ scoorer | cvete WING.E= 7543
i .. 3 F=y THIRD ’ WING.F= 4875
_ \ DIaD2 | 50 | 138 | 108
o 304 49.275 SoTh b
' 403 49.275 \ T ad N WL :
| 4 = FOURTH - CONNECTING SLAB e
- 404 29075 Fare | 39| 13 | 123
wivem @i & : - ' ' \ Tiss - O.H.T AREA 96.92 "
grac o 2 ) g 503 19.275 i \ Tom |153 | 358 | 295 e — | , < o i
Sng= T . | 504 49.275 D s e ' mges T Y | o e
e % ! PARKING REQURED | WiNG | CAR | Scoomer | cveLe | O.W.C AREA - LEGEND :
E 6 18 603 49.275 s 5
a 604 49.275 = D1&D2 | 05 20 20 S.T.P AREA 80.07 ;;mm %CK m!
S_ ~ RQNS C HOY WNREDDO“ED | U T A A
3 E g 7 F -1 SEVENTH 703 49.275 ‘s Bk = b ESPERIAPPROX) x.. di?v"frlé'i‘f&’é‘?&fw BLACK DOTTED e - i
o - 704 49.275 TOTAL | 15 60 60 SECURITY CABIN gl : ¢) DEMOLISHED WORK SHOWN YELLOW s
% 803 49.275 CERTIFICATE OF AREA
. EIGHT ‘ / VISITORS PARKING (5%) bt e Certfied that the plot under reference was surveyed by me on
é 804 49.275 % PARKING 88| 418 | 3% COVERED PARKING pm/ /  ond the dim;tﬂﬁzgd OL:deS etc. of plot Stﬂtted on
~ 903 49.275 / TOTAL PARKING o 2] 8 oreq os measred on site @' 0 verked ou
NINTH 904 49.075 OPEN SPACE | RIS T T TOTALNONF.S.| 8556.99 tallies with the areq stated in document of ownership/tp scheme
»501.15 sg/m / = Construction B/UP Area records/ land record deptt./city survey records
| 1003 49.275 ) oy PARKING AREA STATEMENT g
| TENTH o w827 | / 12M. WIDE INTERNAL ROAD AREA e . = Total F.S.1 Area +Total Non F.S.| Area|  10800.21+8556.99 =19357.20 ( SIGNATURE OF LICENSEEY ARCHITECT)
. i } / AS PER TRANGULATION METHOD CAR | 176 NOS. X 1250 SQM. | 2200.00 SQM. SRS LECEARATION -
OTAL AREA | 985.50 SCACR L e SCOOTER [ 439 NOS. X200 SOM. | 678,00 SQM. WING.D = 464.04 ;ﬂdﬁ m hrey confm T, /VE would b ¢ by plrs
7 = B ne COlpOlUthﬂ (>
Kt | | 12M. WIDE INTERNAL ROAD c'r;ru: Rl ms;: ok IR SR structure as’per smmon'ggu . also |/WE would execute the work
K a2 ) 0.50 X 4090 X 11.43 X 1 = 233.74 SQM W;'“T'G' . 1‘::';; mMﬁWm’d‘w 09 e Sy
Sl S J) 050 X 40.90 X 10.272X1 = 210.05 SQ.M TOTAL = 1317. .
| / OPEN SPACE AREA CALCULATION | | | K (050x10056.98)-(2/310.05%1.99) = 21.74 5o G DA AT ST s s i s
7k THICK " MHADA) AREA STA ; FOR M/s. MAA SANKALP BUILDCON LLP (PAH.)
8N, \ | AS PER TRANGULATION METHOD TOTAL AREA ? (W) NET AREA OF PLOT 10000.00 Through its Partners :
d ’ ROUND . 3 SCALE:1:500 (8) :; 12M. wg mPJOSED ACCESS ROAD 13:,:2‘ 1) MR. VISHAL SURESH PAWAR
ZLa=—USR, MASONRY R ——— o c) OPEN SPACE AREA (10%) 1000.80 2) MR. HEMANT PISHORILAL L,,{-LUL/
piingp C.C OPEN SPACE AREA CALCULATION ¢ (C) BALANCE PLOT AREA (A-B) 7347.29
SECTION THROUGH 1) 0.50 X 20.54 X15758 = 232.76 SQM L SR SA (T shong san.48 1. | PROJECT:
YO JANK SECTION COMPOUND WALL 2) 0.50K29.54X15.85-(2/3X7.86X59) = 23101 SM 5 PROPOSED Mo =22 | PROPOSED LAYOUT OF BUILDING AT
s 3) 0.50 X 17.87 X 2.86 = 2555 SOM S. No. 40, H. No. 1/1 + 1/2 + 1/3/1,
s 4) 2/3 X 17.27 X 0.56 = 0271 SQM YEWALEWADI, PUNE.
. 5) 0.50 X 11.55 X 0.89 = 05.14 SOM (A) . :
A) 0.50 X 21353 X 35.76 X 1 = 3817.92 SOM THOMA AW 550 0~ "% S AREA OF COVERAGE SHRI. RAJENDRA H. X L 1
_ 8) 050 X 37.32(15.26+11.597) = 501,15 SQ.M X ol 4 LICNO.716 (O
B) 0.50 X 213.53 X 26.00 X 1 = 277589 SQM / AREA LEFT FOR ROAD PERMISSIBLE GR. COVERAGE =1/2X NET PLOT ARE s Checked By
C) 0.50 X 195.14 X 26.76 X 1 = 2610.97 SOM TOTAL AREA [=1000.80 SQ. - AS PER TRANGULATION METHOD | 1/5 X 829172 = 1658.34 SOM.
D) 0.50 X 116.79 X 10.31 X 1 = 602.05 SOM g : v o k s Scale: 1:100 Date: 16-03-18 Drg. By : POURNIMA | S.M.D.
E) 050 X 5219 X 621 X 1 = 162,05 SO.M 1) (D1&D2 ~WING) = 46404 SOM. ARCHITECT / ENGINEER
F) 050 X 4337 X 845X 1 = 18324 SOM PLOT AREA CALCULATION 7.50 M. WIDE PROPOSED ROAD 2) (E -WNG) = 38580 SOM RAJENDRA H. THITE
TOTAL AREA [=10152.12 SO.M o . G) 050 X 52.00 X 2.94 X 1 = 7644 SQM 3 (FI&F2 ~WING) = : i 'Sw 101, 1st FLOOR, ALMIRA, CTS NO.110,
AREA OF AS PER 7/12 (21000000 SQM] AS PER TRIANGULATION METHOD TRANSFORMER AREA CALCULATION H) 030 X 5200 X 288 X 1 = 7488 SQM | s st INCOME TAX TI;IAN& TPRO%BHAT l:z%ﬁ
SCALE.1500 A) 600 X 600 X 1 = 3600 SOM, oW, A 1515 oW TOTAL_GROUND COVERAGE AREA = 131765 S, a7 s |
TOTAL AREA = 36.00 SQ.M. _ PH: [o] -20251727
TRUE COPY LIC. NO. 716.




R R STAMP APP VAL 0l
| 1618 o _(% 93[03“0;@ ST : 'OF, . ROV 0l
s L T AT MR XL IDE B o e LBROVED SURJECT TO CONDNIQN LAYOUT (A+B+C)
FLOOR AREA STATEMENT (IN SQ.M) , ANNEXURE-R-18 | | POROVED UNDER mmmsucez«;m - e
—_— — — —— — e e == = TR RS SR RSN FUA SR ) CLRIFICATE No. < clD98310¢c
WING/BUILDING | BLDG. HT. | FLOOR [TN.NO. TNNO. | TOTAL | GROUND COVERAGE | RES| - F.S.I. | BALC. AREA PROPOSED BALCONY TERRACE STAIRCASE Uit | passage | TO BE | ' 3 AREA STATEMENT SQM.
LIG/MIG(MHADA) | TN.NO. PERMISSIBLE ENCLOSE OPEN TOTAL FIRE STAIRCASE |  STAIRCASE TOTAL . _ |UG/MIG(MHADA) | }LA/ £ 1. |[AREA OF PLOT ;
: | saiiting Insperior  Diguty Enginees  9) mfﬂ ) 10000.00
“ - 36.00 P+11 78 10 88 471.94 3594.27 539.14 423.69 30.18 453.87 634.45 194.15 194,15 388.30 2.86 1052.26 492.75 ‘ ‘o1 Traq Secr. Sngg.) b) AS PER MEASUREMENT SHEET 10086.49
~ — ; auli '«‘.‘jNG PERMISSION DEPT. c) AS PER m -
B 36.00 P+11 44 s o Bl 44 385.09 3542.02 531.30 233.83 o e - g 233.83 628.17 204.27 | 213.07 417.34 2.86 2 by ' i e 2. | DEDUCTIONS FOR ---
C 3300 | P+10 | 60 20 80 471.94 2807.65 421.20 384.55 - 384.55 549.98 176.50 © 176.50 353.00 286 | 95660 | 98550 | D Rt s —
_ e — RIS R e Sl e - :#=_ e e TR e R . — | e - :
: ! :,| 3. |GROSS AREA OF PLOT(1-2) 10000.00
Vo 2 Tw| wmw | oo | o | oaw | e | oes [ wan | s w2 | vwas | 8% | w0 | s | F T 50 v
i . B s i D NS ) REQUIRED = 10000X0.10=1000.00 SQ.M g
o o] . - "4 uﬁ“ 10000X0. 15=1500.00 SQ.W e
FLOOR AREA STATEMENT (IN SO.M ) BUILDING TYPE]OHW TANKI U.G. TANK _ » i b 1 e
: : : b) PROPOSED 1501.02
= WING B 49700.00 | 94600.00 INTERNAL -
7. |a) ROAD AREA 133.95 SQM
SRNO. | WEE | FLOOR | TENAMENT NO, AREA WING C14&C2 | 74000.00 | 13100000 TENAMENT STATEMENT b) 12M. AREA LEFT FOR PROPOSED ACCESS ROAD = 218.01 SQM a2
: 1 A-2 | FRsT 103 49.275 TOTAL 203100.00 | 364700.00 8. [NET AREA OF PLOT = [3-5(b)] B .
\ 104 49.275 - PROPOSED TENAMENT - R R 0 ! iy 9348.88
. 2 A -2 | SECOND 203 49.275 BALCONY AREA CALC. 1) (WING A1&A2) = 88 11. | ADDITION OF A .. ' - -
>, o o PERMISSIBLE BALCONY = 9937.64 X15% 2) (WNG B) = 44 9) IN-SITU AREA AGAINST D.P ROAD [OXSR.NO 2(A) ---
e E 3 A-2 | THRD 303 49.275 = 1490.64 SQM. 3) (WING C1&C2) = 80 %";"gm MY Shoee . -
4 - = L PROPOSED BALCONY = 1072.25 SQM. | | TOTAL TENEMENT AREA = 212 Y SACE (75303 X 5= So03 5w
& %%, 4 A-2 | FOURMH 403 49.275 ) UTZED AMENTY AREA = 59560 SOM | 595,60
N %, 404 49.275 ’ SIZE - 27,73%2.89X3.00 HT ANCE AMENITY Al = 2406.44 SO.M
P Lty 5 A-2 | FIFH 503 49.275 P AT, 12. | TOTAL AREA AVAILABLE (10+11) 9944.48
R % % i*% e PARKING STATEMENT P . e R -
A g o I PR ; ' : REGULAT
& TOTAL AREA | 49275 VIOU CONSIDERATIONS - rger—s
: » WI‘Y APPRON AL 1. PLOT AREA = 10000.00 SQM 13. {TOTAL BULT-TUP AREA IN PROPOSAL.
AMENITY SPACE PARKING REQURED | BULDING | CAR | SCOOTER | CYCLE 2 FsI = 1.10 a) COMMERCIAL BUILT-UP AREA 994394
- _ : AL BUILT-UP AREA 1943,
. % FLOOR AREA STATEMENT (INSQM) } L CIRCREY SO Area IN SQM :; mm St 5 COUNTED N F.S.I ---
¥ (FLAT HANDOVER TO LIGMIG ( MHADAY B | %] 8 | % 3 > v Rocns sl - , e
T ; ' -« e) TOTAL BUILT-TUP AREA (a+b+c+d+e) 9943.94
i # 1 (WING C1&C2) ‘ C18€2 | 3| 120 | 2 5 1 |Fs8l 11422.19 TR a378) 117
S 1 TWING - 3 s R Ry :
3 : /" & / r SR.NO. WING FLOOR TENAMENT NO. :AAREA O {130 | 34 | 313 - 2 |NONFSI ! 15. | AREA FOR INCLUSIVE HOUSING, IF ANY
: eS| L L i ;}P% *\ TYPE ' VISTORS PARKING B1Y %l & BALCONY 1072.25 a) REQUIRED -
. | “ i - i it
——— ——x = / X 1 Nt . :gi ::;;: N FOR UG/MG (WWDn) 3 PASSAGE/LOBBY PASSAGE | LOBBY _b) PROPOSED y 212
" 5 - j NN PARDNG REQURED [BULDNG | Ot | SOOOTER | CYULE | * < A .. | 222807 | | PARKING STATEMENT CAR m""’,"m'”'g ouT SDER
W. DRIVEW 2 C -1 | SECOND | 203 49:275 R | | kbt __
Sﬂ(wm HT 5w L \\‘{?&\ ‘m m 20 20 Al ~ REOUIR D BY RU 1‘2 ﬂ_ “;g
s 2431 ® 5 : e ;(:; ::g';’: ey # \\ \ N clacz (10| « (ol * STAIRCASE REGULAR | FIRE NG_PROVIDED [162 [ 445 392
5] = W 304 $9.275 RN 8 o B S B g (oem o | S :
.G TANK e 4 C-1 | FOURTH | 403 49.275 RN VSTORS PARKIG il B3 JEFT SUIFTMACHINE RM LFT | LMR W = YT W= T
’ 404 49.275 NEH || oo 02| s | W - Aty YA W3 = 1.80 X090 | v = 0.60 X 0.90
: 5 5 -1 | FFTH 27 AR ' W2 = 090 X 120
_ - 2 R J 2 o ‘3 P PARKING AREA STATEMENT TERRACE 1812.60 SATION -
L] 504 49.275 N WA REQURED | A PROPGEED | &
'-. : I 6 ey SIXTH 603 49.275 ; — TOP TERRACE 1365.89 RC.C SLAB TO HAVE W.P.COURSE
T z CAR [ 162 NOS. X 1250 SO, .
; . 604 49.275 SCOOTER | 45 NOS. X 2.00 SO, REFUGE AREA WING A18A2 = 24.36 SQ.M *ON TOP
% 7 Gk SEVENTH 703 49.275 OYOE 392 NS, ! ‘L“ SN WING B = 20.318QM 1) This drowing is based on
'z [® 704 49.275 AMENITY SPACE AREA CALCULATION T WING. C18C2 = :;.: :g: informetion /document provided
g0 o & - 8 C-1 | HoHT 803 49.275 AS PER TRANGULATION METHOD TOTAL = 69.035Q. G
| E / £ 804 49.275 - REA VERA g g -
= :: - ], S . v F C GE -
% & 9 C-1 | NNEH | 903 49.275 AMENITY AREA CALCULATION AREA OF €O oo or used vithout pri permission
- |3 g 904 49.275 A) 0.50 X 65.17 X 36.16 X 1 = 1178.39 SQM. PERMISSIBLE GR. COVERAGE =1/5X NET PLOT AREA OH.T AREA - - ) of architect
' TN ' 10 C~-1 | TENTH 1003 49.275 B) 0.50 X 65.17 X 546 X 1 = 177.91 SQOM. 1/5 X 8498.98 = 1699.80 SQ.M. U.G.T AREA 182 64 CERTIFICATE OF AREA
o T g . 1004 49.275 C) 0.50 X 40.18 X 559 X 1 = 112.30 SQOM. | x OW.C AREA o CERTIFIED THAT THE PLOT UNDER REFERENCE WAS WOTBYST:&DONON
, ' 3 - D) 050 X 3326 X 188X 1 = 3126 SOM. PROPOSED COVERAGE - / ] AND THE DIAMENSION OF SIDES ETC. OF
g i o) TOTAL AREA | 985.50 £) 050 X 512X 1.21 X1 = 310 SQM. 1) (WING A1&A2) = 471.94 SQM. ~ [ST.PAREA 80.22 M{ AREA AS MEASURED ON SITE AND THE AREA SO WORKED OUT
= i /¥ A DEDUCTION - _ 2) (WING B) = 385.09 SQ.M. TRANSFORMER(APPROX) | 36.00 TALLES WITH THE AREA STATED IN DOCUMENT OF OWNERSHIP
ol - o LRSTL SN AN UM SN 3) (WING C1&C2) = 471.94 SOM. SECURITY CABIN - RECORDS/ LAND RECORD DEPTT./CITY SURVEY RECORDS
aflil ’% ! ; TOTAL AREA = | TOTAL GROUND COVERAGE AREA = 1328.97 SOM. CLUB HOUSE 146.24 SIGNATURE. OF ARCHITECT
e 2 » COVERED PARKING - LEGEND - i
g ” 3 5 x C.LVL TT TOTAL NONF.S.| 8273.77 el v
o » 5 2 - a) PLOT BOUNDARY SHOWN BLACK
8 g 2 8 (A) v . Construction BIUP Area b) PROPOSED WORK SHOWN RED E—
i F e L OPEN SPACE AREA CALCULATION , CAP : 364700.00 LTRS Total F.S.| Area +Total Non F. S Area|  11422.19+8252.66 =19674.75 gt <y et o St _——
B PN “liEss N A) 050 X 34.35 X 14.90 X 1 = 25590 SQM. ¢) DEMOLISHED WORK SHOWN YELLOW ey
BN -y ot B) 0.50 X 2522 X 2.554 X 1 = 32.21 SQM. o . .
& o : t 149 C) 0.50 X 25.74 X 1550 X 1 = 20064 SQ.M. U.G TANK SECTION WING A18A2 = 471.84 SQM OWNER NAME : Owner Sign
i g : ' ¥ ' R A D) 050 X 2122 X 115X 1 = 12.20 SQM. COVERAGE WING B = 385.098QM - FOR M/s. MAA SANKALP BUILDCON (P.A.H.)
b , X e d =) E) 050 X 2233 X' 272 X 1 = 30.37 SOM. WING C18C2 = 471.94SQM Through its Pastness S
] TRANSFORMER AREA CALCULATION A F) 050 X 2219 X 064 X 1 =  7.10 SOM. Sia - 1328.97 SQ.M e
SCALE 100 ﬁw@} G) 050 X 2884 X 364 X 1 = 5249 SQM. = 1) MR. VISHAL SURESH PAWAR
TRANSFORMER AREA H) 0.50 X'30.17 X 1.28 X 1 = 19.31 SQM. - MR. HEMANT PISHORILAL MALIK
. X X1 = 3600 S T ) 0.50 X 32.21 X 318 X 1 = 51.21 SQM. LIGMIG (MHADA) AREA STATEMENT: : 2
o A) 600 X 6.00 X 1 = 36.00 SQM. G, . J) 050 X 3651 X 279 X 1 = 5093 SOM. (&) NET AREA OF PLOT . 10000.00 g _
K : "o _ TOTAL AREA = 36.00 SQ.M. i % K) 0.50 X 3651 X 13.15 X 1 = 240.05 SQM. ®) "} o X T ) PROJECT : i
i . " VORI B Y 63 X1 = 54D 200 &) OPEN SPACE AREA (10%) 1000.52 PROPOSED RESIDENTIAL BUILDING AT
- ] SN - TS ToTAL AREA =[1003.97 SON (C)__BALANCE PLOT AREA (A-8) 728045 - S.No. 40, H. No. 1/3/2 + 1/4 + 1/5,
'- : RO Gy & A ' (D)  PERMISSIBLE AREA (7280.45X20%) 1456.09 2 _ .
13“", : D) % Nz SR ADDITIONS § 0 Trorcn ol 2T | YEWALEWMADL PUNES | N:|- North | File Nam
\ b B 2 4 N | - : > e e
Th o % M W 2/3%134x 008X1= 007 SaM ARCHITECTS / o il
A &1 . NG » MK 187X 015X1= 019 SO SHRI. RAJENDRA H. THITE N S
(9 ' _ 124 . , NN, s : L :
2 L L o e oy RS \| NS 1 - TOTAL AREA =1__026 SOM| | | 13 00M. WIDE INTERNAL ROAD e i \é(/ i ®a ; ey
§ e oty i o i AR DEDUCTION . | AREA AS PER TRIANGULATION METHOD e /
5 12M. WIDE INTERNAL ROAD AREA PLOT AREA CALCULAT]ON \\ ‘\\ 0; 2;3 X 6.07 X gs: X1 = 121: gg: | SCALE-1:500 ] Scale: 1:100 |Date: 16/03{2020 Drg. By : POURNIMA SM.D.
AS PER TRANGUILATION METHOD AN P)2/3X 523X 042X 1= 146 SQ. i ' _
T AS PER TRANGULATION METHOD v © N b ke T T VI A T T | | ARCHITECT | ENGINEER
. SCALE-1:500 — » g’ | 12.00 M_WIDE PROPOSED ROAD . A7 iy |
s 12M. WIDE INTERNAL ROAD Sl AREA OF PLOT P | : D) 0.50 X 28.05 X 2.77 X | = 38.82 SQM ¥/ /aa—U.C.R. MASONRY j NDRA H. THITE
o 7 0 X 6.1 2o Nl ) sl gl ey gy g 50 X 28.05 X 300 X 1 = 42.08 SQM 7~ FOUNDATION . e ey i
. A) 12.00 X 6.13 X 1 = 73.59 SQOM A) 0.50 X 214.82 X 49.18 X 1 =5282.42 SQ.M £ 042 TOTAL AREA = 100052 SO.M. 6 . 20 X 297 X 1 = 7008 SOM 4P.C.C 101,1st FLOOR, ALMIRA, CTS NO.110,
g B) 0.50 X 15.54 X 7.62 X 1 = 59.21 SAM B) 0.50 X 214.82 X 1854 X 1 =1991.38 SOM SR T % 10 KR ‘ ok INCOME TAX LANE, PRABHAT ROAD.
_ : /3 YOOL AR 6) 0.50 X 47.20 X 2.84 X 1 = 67.02 SQM AN NCO | - AD
“ C) 050 X 512 X 121 X 1 = 3.10 SQ.M C) 0.50 X 194,65 X 28.90 X 1 =2812.60 SOM - WY | e—— SECTION THROUG LANE NO.14, THORAT COLONY ROAD,
P ol O AREA[=218.01 SaN ' ERANDWANA, PUNE
@ ARKING F LOOR PLAN E]En%%u 5123 057X 1 « | h35 SN TOTAL AREA |=10086.49 SQ.N OPEN SPACE AREX CALCULATION oy COMPOUND WALL PH: [0] - 20251727
SCALE - 1:500 g AREA OF AS PER 7/12 [=10000.00 SaM] AS PER TRANGULATION METHOD TRUE CO ? 15 o 1




1619

AW A e e

‘AOJ.S

2037

o s WA —_— ¢ ANNEXURE-R-19 STAMP OF APPRO 01
g 1_.FL_ OOR AREA STATEMENT (IN SQ.M) TS < Y AT S T U ' W’ o ‘\%; 92 l03]R030 VAL 14
—_— ‘ - $ vil SunjJEL g ( e l
MNG/BUILMNG BLDG TN.NO. TOTAL | GROUND RES| - FS. PERM BALCONY EXISTING BALCONY —'“*————'—"—‘""‘—‘—‘"“‘—_""——T__'”—_‘__—mr_ = =i — — e me VERRONE UND;?LJD]MOHESEE::E';: g
G. HT. |FLOOR | TNNO. | e nqciirupa) | TN.NO. |COVERAGE " e 2 ' PROPOSED BALCONY TERRACE EXISTING STAIR. [ PROPOSED STAIR. PASSAGE TO BE LIG/MIG(MHADA) CLRNFICATE vo. | 29ERIIE,
| D 3300 |P+10 | 70 sl ENCLOSE | DRY | TOTAL |ENCLOSE | OPEN |~ TOTAL [EXISTINGPROPOSE] TOTAL | FIRE |STAR. | FIRE | STAR. | EXISTING | PROPOSED| TOTAL UFT Texisming | prop. | ToTAL s, o e SQM.
_ . 10 80 464.04 ik : Bt - Y ; LR <. > 1. | AREA OF PLOT
| : - _ 0 _ 3693.68 | 3693.68 554.05 - | ——— | 23484 | 12967 | 36451 | —— |468.36 | 468.36| --- | ---[17650 [17650 | --- | 566.43 |566.43 | 286 | --- |492.75 |492.75 g oo DupgyErmrem o T (PR 77T ek
0. P+11 | 44 - - 44 | 385.80 ' ' ' ! ny Sraq.(8uct. 2hG4) b) AS PER MEASUREMENT SHEET 10152.12
| F S 80 |308183| 5080 |313263) 46227 | 762) 45183 | - | 46193 | —- |- | - | 626 8.11 | 630.75|213.07 [204.27| --- | --- | 40656 | -—- |40656| 286 | --—-|--- | -—- ke uabr o e R o) AS PeR_STE o
’E.___m.- 3600 |Piitf 68 | 20 | 88 | 46781 (308311 | 2443 |3087.54| 45947 | 366 42360 | 503 49872 | ——- | -—- | -—- | 61202) 265 61467|1941519415) -~ 105159 | --- 105150 286 | 98550 ] Y P oo e
TOTAL AREA 182 30 212 1131765 |6144.94 Eoy | - ey o T e ' . ' : ' b) ANY D.P. RESERVATION AREA S
PR AN IR Sl - il _ ' ‘ ; 3768.91 . : -
b e SO R O " 91 9913.85 | 921,68 [565.33| 87562 | 503 |880.65 | 234.84 | 129.67 | 364.51 |1234.66| 479.12 |1713.78| 407.22 |398.42 | 176.50 1458.15 | 566.43 [2024.58 492.75 |1478.25 3| GROSS AREA OF PLOT(1-2) 10000.00
. e e e = | S tertl A i Bl s b 4. | RECREATIONAL OPEN SPACE
» :g REQUIRED = 1&0?0£0.s1§0:1mom SQ.M "
PROPOSED = 1000, .M
N 5. | AMENITY SPACE =
\\ CONSIDERATIONS 3 Pnomsm- T 5 1-52-4 08
\ o 1. PLOT AREA = 10000.00 SQ.M 6 -
\ O 2 FSI N 110 . | SERVICE ROAD AND HIGHWAY WIDENING =P
l v g&) 3 7. |a) INTERNAL ROAD AREA = 48553 SOM
. %, = 4 I b) 12M. AREA LEFT FOR PROPOSED ACCESS ROAD
| FLOOFR R 3 SiWVL | G.LVL Sr.NO| Description Area IN SQ.M ' = 38132 MY s
[ FLOOR AREA STATEMENT (IN SQM ) L 0 N 5. | NET AREA OF PLOT = [3-5(b)] 8475.92
| T SR OVER TO LIGMIG : . %\ - 1 |F8I 11392.10 9. | BUILT UP AREA WITH REFERENCE TO BASIC F.S..
| (FLAT HANDOVER TO LIG MIG ( MHADA] WING D | I\ \ Q=7 N e, O 3,44,700.00 LTRS. o e S PER ERONT' S0AD WO (arno § x 1.10) 9323.51
1 \ \ ';{93 /) % oo .2 11. | ADDITION OF AREA FOR F.S.l. 10 457
| 3 o £ N/ c IL BALCONY 1245.16 a) IN-SITU AREA AGAINST D.P ROAD [OXSR.NO 2(A) 5T
: l \ o o e U.G TANK SECTION PASSAGE/LOBBY PASSAGE | LOBBY b) IN-SITU_AREA AGAINST AMENTY SPACE Ser
7 el il \‘\ \‘\‘{!: .ff;h f"/’ ;” g
o | l - RPN \ 93\\ ’,f ’:}:9 f 4 2024.58 o 2024.58 d) mer;w mcc (1524.08 X 2) = 3048.16 SQ.M
1 " Y & WATER STATEMENT STAIRCASE £ S e s s -y N D
P | \ N\ L /4 BUILDING TYPE [O.H.W TANK| U.G. TANK | P e stﬁxmﬁ ??:i”) SR
g \ \ "/\'\ ¥ W e - 57492 |58372 | M9884 | N UTIUZATION OF F.S1. PERMISSBLE AS PER ROAD WIDTH. =
t ‘ \ o R W D102 | e LR LIFT 8LIFT MACHINE RM UFT  |LMR | (AS PER REGULATION NO. 15.4) et
\ \\; & \ / / \,{:? WING E 49,700.00 | 94,600.00 13. | TOTAL BUILT-TUP AREA IN PROPOSAL.
| \ SN\ R WING F1&F2 | 89,100.00 | 1,39,100.00 e i L a) EXISTING BUILT-UP AREA 6144.94
‘ \ L e v i : TOTAL  [2,12,800.00 | 3,44,700.00 TRRRAGE 1713.78 b) RESIDENTIAL BUILT-UP AREA 376891
‘ Ry (o il TOP TERRACE 1365.89 ¢) EXCESS BALCONY AREA COUNTED IN F.S.. e
o \ \ 7{,{,‘) /7 BALCONY AREA CALC. REFUGE AREA U £y T o) TOTAL BUILT-TUP AREA (a+b+c+d+e) 9913.85
______ ‘ \ o '& PERMISSIBLE BALCONY = 9913.37 X15% WING.E = 20.66 SQ.M 16 A CIANNED 1S
\ R N . TR Sou WING. F2 = 24.36 SQM 16 | AREA FOR INCLUSIVE HOUSING, IF ANY
\ ottty PROPOSED BALCONY = 1245.16 SQM. | B e i
e A i st e ‘\ \ AMENITY AREA CALCULATION : st : CONNECTING SLAB - ») PROPOSED - 212
FLOOR AREA STATEMENT (IN SQ.M ) 3 \ \\ g; g,; ); 2.;«-::; J 275; = 184 SOM TENEMENT STATEMENT O.H.T AREA 96.92 (‘:;”;ﬁf‘:g %ATF;EMEN'l' R | o (T:E'Zg OUT SDER
(FLAT _HANDOVER TO LIG/MIG ( MHADA - ; A : : 3 = 2409 SQM PER i U.G.T AREA PRED SV RS 1118 445 378
R . L SR \ - Q) 050 X 2596 X 1324 = 171.86 SQM O LOCATION PLAN ERMISSIBLE TENEMENT = 250 T/HEC. | s (D) TOTAL PARKING PROVIDED 779 445 378
SRNO. | WINC | FLOOR | TENAMENT NO. ' ' ' ’:j R) 050 X 31.73 X 1400 = 222.11 SQM _ 847592X250 o SCHEDULE OF OPENINGS:
TYPE T \ |s)2/3x1703x 283 = 3003 SOM 10000.00 S.T.P AREA 80.00 L. RSN WINDOWS
3 103 T) 050 X 3887 X 1217 =23652 SQM PERMISSIBLE TENEMENT = 212 NOS. T : ki B BE. g 10 % LE
0 g o 1 FIRST = \ ﬁ[ e \ \ ¥ e o e i n TRANSFORMER(APPROX) | 3600 | D1 2 _96_: 2.13 _:g :—a_%; ?,%g V = 060 X 0.90
vl Y (€) | \ V) (0.50K38.87X12.58)-(2/X13.62X3.02)= 21707 SQM PROPOSED TENEMENT - SECURITY CABIN > : : ' :
[ Vol ve | el Gt o R \ \ | W) 050 X 35.92 X 1658  =297.78 SQM 1) (D1&D2- WING) = 80 CLUB HOUSE 146.24 o SPMECMIIFI:ICATION‘
204 - X) 0.50 X24.432 X(12.08411.51)=288.18 SQOM 2) (E- WING) = 44 co :cc:g %ﬁ UP TO HARD STRATA RCC SLAB TO HAVE W.P.COURSE
3 el 303 \ | & \ VERED PARKING . EX s 096 Tt e
THIRD = \ | \ TOTAL AREA [=1524.08 SQM 3) (F1&F2- WING) = 88 TOTAL NON F S| 814795 N BLOCKS OR RO 1) This drawing is bosed on
WU b 1 i OURTH '- Total F.5.| Area + , . E . TN, S
=+ 01 \ \ | AS PER TRIANGULATION METHOD PARKING STATEMENT cucoman s taealT 0 ™ R e
5 e 503 SCALE-1:500 400 N TOLETS vy et v mig
4 P 504 29275 1 | | \\ | PARKING REQURED | WING | CAR | SCOOTER | CYCLE D1&D2 -WING) = 464,04 SQ M. - i i P o i o
: 4 piaD2 | 50 | 140 | 110 E-WING) = 385.80SQM.
i g 4 ok . Bl 503 9075 : 1 ! LI COVERAGE ) o e sam | [CERTIFICATE OF AREA
Gl e o e \ ‘ . > TOTAL AREA = 1317.65 SQ.M CERTIFED THAT THE PLOT UNDER REFERENCE WAS SURVEYED BY ME ON
B : O 703 e \ \ Far2 | 40| 136 | 125 T PLAP{ARE/A » AND THE DIAMENSION OF SIDES ETC. OF PLOT STATED ON
He | 5 ~ e \ TOTAL [ 155 | 364 | 30 MEASURED ON SITE AND THE AREA SO WORKED OUT
1o L Ba 803 9,275 \ \ FOR LIG/MIG (MHADA) LIG/MIG ( MHADA) AREA STATEMENT: %‘}WML%E R%Rﬂ%%mw OWNERSHIRATP SCHEME
| § IGHT 804 49275 \ PARKING REQURED | WING | CAR | SCOOTER | CYCLE (A NET AREA OF PLOT 10000.00 ' RECORDS
il r 903 49.275 \ \ a2 [ 05| 20 | 2 (8) 3 E:Nlﬁfgpgg E-";O:)OSED ACCESS ROAD| 151.32 SIGNATURE OF LICENSED ARCHITECT
—lg . NINTH 904 49.275 (D) \\.?'5 | pa2 | 10 4 | 4 d) OPEN SPACE AREA (10%) I%ﬁ: LEGEND -
¥ 1003 ; TotaL [ 15 | 60 50 (C) BALANCE PLOT AREA (A-B) 7347.29
0. 1 | TENTH 1004 8275 \ (D) _ PERWISSIBLE AREA (7347.29%20%) 1469.45 3 TROPGSED WORK SHOWN RED. T
5 49.275 “f\, } | 12M. WIDE INTERNAL ROAD AREA VISTORS PARKING (5%) . (E)  PROPOSED AREA 1478.25 3}) %mw gmvgw L:ED DOTTED o e
z e TOTAL AREA | 985.50 " AS PER TRANGULATION METHOD PARNG NEAE CK DOTTED —
. \ Y \ \ e _ — T e o ¢) DEMOLISHED WORK SHOWN YELLOW ey
_ 173 P REQUIRED WNE : :
s S i . ' '\ \ | 2\ WIDE INTERNAL ROAD : g e PERMISSBLE OR, COVERAGE =1/2X NET PLOT ARBR | | e ion
= » ] g | ) 0.50 X 40.90 X 11.43 X 1 = 233.74 SQM WG N6, SR 1/5 X 8291.72 = 1658.34 SQM. FOR M/s. MAA SANKALP BUILDCON (P.A.H.
28 A AREA REQURED | AREA PROPOSED / - : \ l/
W % 1e \ \\ \ i = o i) B OR_|179 NOS. X 1250 SQM. | 223750 SaM. || PROPOSED COVERAGE - i ' :
H ll «| -8 \\ ¥\ | K) (0.50K10.05X6.98)~(2/3X10.051 99) = 21.74 SN m,m g mi m g 1) (D1&D2 —WING) = 464.04 SOM. ;11) m XESHAL SURESH PAWAR
e " .“-i: | i i % ?’._-,\ \e \ l i O KT TOAL S E?;s;": BRGSO i g e
g . i E= 8 \75 \ \ 3) (F1&F2 -WING) = 467.81 SQ.M. PROJECT :
= { \ \ \ k 600 TOTAL GROUND COVERAGE AREA = 1317.65 SQ.M.
(F) \ N\ PROPOSED RESIDENTIAL BUILDING AT
\EY\ \ OPEN SPACE AREA CALCULATION 3E]\$$I’E\%f1§i 11:/-{1;;2 ey
% T 70 A AS PER TRANGULATION METHOD PR L : :
N e P : _ : - A ARCHITECT'S / ENGINEERS SIGN: | N h File Name :
; Z ! : AREA OF PLOT j Vs \\ SCALE:1:500 2 A gust—R.C.C. COPING wif e Lo i
o o 4 i q ~ .‘ 2 1Y . . A) 050 X 21353 X 3576 X 1 = 3817.92 m“ g 3 > T ' SHRI. RAJENDRA H. THI N
N NN _ ) 050 X 21385 X 2600 X 1 = 277509 S0M .45 %MAWUMWN - 0.23M THICK LIC.NO.-716 B4 w‘(..}e MNPL - 6
e S sl [0 ] - €1 6:50 % 514 X 276 X 1 = 26160750, 1) 0.50 X 29.54 X15.759 = 232.76 SQ.M| . Checked By
Wy U RS ] . D; 050 X 116.79 X 1031 X : = 2:;12 i Lo o gyl . .
S i - 16. QM 3) 050 X 1787 X 286 = 2555 SOM AREA LEFT FOR ROAD C.R. MASONRY Scale: 1:100 | Date: 13/03/20 (Drg. By : POURNIMA | S.M.D.
AT T S E) 050 X 52.19 X 621 X 1 = 162.05 SQM 4) 2/3 X 7.27 X 056 = 0271 SQM . AS PER TRANGULATI FOUNDATION
| “9); 4 F) 050 X 43.37 X 845 X 1 = 183.24 SQM PLOT i CALCUL 5) 0.50 X 11.55 X 0.89 = 05.14 SQOM STRQ’J??OEORMER AREA CALCULATION e ULATION METHOD™» P.C.C ARCHITECT / ENGINEER
T - — ARE ATION : 6) 2/3 X 1.54 X 1.17 = 01.20 SQM SCALE R SCALE-1:500 i
Eu i TOTAL AREA T T AR e THOD 7)050 X 395X 0.65 = 0128 SOM TRANSFORMER AREA SECTION THROUGH RAJENDRA H. THITE
PARKING FLOOR PLAN he AREA OF AS PER 7/12 [=10000.00 SQ iy g 8) 0.50 X 37.32(15.26411.587) = 501.15 SQM 2) 600 X 500 X.1 = 3,00 SO 7.50 M. WIDE PROPOSED ROAD COMPOUND WALL iglél)%%%% &LWRA, CTS NO.110,
“ALE = 150 - ML | S s e i G) 0.50 X 5200 X 2.94 X | = 76.44 SOM NE, PRABHAT ROAD,
SCALE = 1:500 wE | TOTAL m__ TOTAL AREA = 36.00 SQOM. it v ool ~ LANE NO.14, THORAT COLONY ROAD,
- ; s : TRUE COPY ‘ : ; " a5 ERANDWANA, PUNE.
- - TRUE COPY TOTAL AREA [=151.32 SQM] PH: (O] - 20251727
LIC. NO. 716.

(Bombviae
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. 01
FLOOR AREA STATEMENT ( IN SQ.M ) " ) r SIe = 30, Gl GElsE e R P N LAYOUT (A+B+C)
—_— —_—= — - —— e —_— - e — — ’ i | i ;
WING/BUILDING | BLDG. HT.| FLOOR | TNNO.| TNNO. | TOTAL | GROUND COVERAGE | RESI - FSI | BALC. AREA PROPOSED BALCONY STAIRCASE T0 BE | e SR ST Rdd/fA5__ 2 Raiw 28)of)|2020
e Pt - | /MIGMHADA) | TN.NO. | PERMISSIBLE | ENCLOSE |  OPEN TOTAL FIRE STAIRCASE [ STAIRCASE |  TOTAL LIG/MIG(MHADA) i : ! SQM.
B S -G o | - <% genre ' _ - . _ e PrBER] 1. [AREA OF PLoT
| A | 3600 | P+11 | 78 10 88 471.94 3612.72 54191 | 42369 30.18 453.87 64037 | 19415 194.15 388.30 286 | 1052.26 | 492.75 Revsrasiesssasisssssnisas ol et e Tt e 52/ ) 3) AREA OF PLOT ( AS PER 7/12) 16000.00
t _ . . o . : | uat e b) AS PER MEASUREMENT SHEET 10086.49
T B 36.00 | P+11 44 - - = 44 385.09 3556.70 533.51 233.83 - 23383 634.05 204.27 213.07 417.34 2.86 Bl s e e Sy -l :EW c) AS PER SITE _—
! | | ; G 2. | DEDUCTIONS FOR -
€ 36.00 Pfﬁ | 68 20 88 471.94 3319.66 497.95 384.55 30.58 41513 590.40 194.15 194,15 388.30 2.86 956.60 985.50 For the purpose of proper Jircylaroe a) PROPOSE ROAD WIDENING AREA .-~
———— e — W 4 . e S M. - N - ' : - of Road pattern and ‘0 have a '“:'“!:. b) ANY D.P. RESERVATION AREA - -
| TOTAL AREA 190 | 30 220 1328.97 10489.08 601.37 1193.94 2228.07 | 147825 i sofons or fh. deveprent of gt sy, (T o 3| GROSS AREA OF PLOT(1-2) 10000.00
3 e S ety v —— —_— p— m P, . E o ali J 1 -
W agjacent lands the E" ‘rtll r:se ; nm:f missiut: fnc:gy plot inlther;zym:t tonvgvll?eb'e 4. | RECREATIONAL OPEN SPACE
; : . — ?r?j Er::arflea??;aﬁc;egjr;cés;hrou h this B ':”'a uc-:-les-; final sanction 15 thw a) REQUIRED = 10000X0.10=1000.00 SQ.M .-
T N SQOM) | ' | WATER STATEMENT : ) LOCATION PLAN iand under layout sub division s s e ; ::mw ERICOSED = 10940 M0v it
| (FLAT HANDOVER TO LIG/MIG ( MHADA) * | @ Ao i g s B 5T ORI & IS T— 10 oy
(WING A1&A2) ncty g, WING A1&A2 | 79400.00 | 139100.00 P | e gt et . b) PROPOSED 1501.02
| i il \ . 3 X e
B kA | \ \\ WING B 49700.00 | 94600.00 . - 10 sl - __1& ® s L@ __{la 6. | SERVICE ROAD AND HIGHWAY WIDENING
\ ~ WING C1&C2 | 79400.00 | 13910000 | | LENAMENT STATEMENT . =P » 7. [a) INTERNAL ROAD AREA = 13395 SOM
. b) 12M. AREA LEFT FOR PROPOSED ACCESS ROAD = 218.01 SQM| .. ._
I \ g - TOTAL 208500.00 | 372800.00 ;
. | 8. |NET AREA OF PLOT = [3-5(b)] 8498.98
L T \ SECTION X-X
S : N oF o 9. |BUILT UP AREA WITH REFERENCE TO BASIC F.S.l.
\V\“‘ g BALCONY AREA CAIC. 1) (WING A1&A2) = B8 AS PER FRONT ROAD WIDTH (sr.no 8 x 1.10) b
- - - | = |11, | ADDITION OF AREA FOR F.S..
NG - | £ SCREEN CHAMBER :
PERMISSIBLE BALCONY = 10489.08 X15% 2) (WNG B) i m%cs‘ D ® TREATED hdae i a) IN—SITU AREA AGAINST D.P ROAD [OXSRNO 2(A) o
\ ® HOLDING ERATION SETTL CONTAC WATER
\ e “ *@ 2 =‘ 1573-36 m- 3) (m C1 &CZ) e 88 EQ}J:N;KEATK}N TANK TANK TANK TANK TANK b) IN-SITU AREA AGAINST AMENITY SPACE ol
\ \ \ 5 PROPOSED BALCONY = 1102.83 SQM. | | TOTAL TENEMENT AREA = 220 PLAN OF STP STP (80.22 SOM i B
\ » : : B N SIZE . 27.73%2.88X3.00 HT d) AMENITY SPACE (1500.00 X 2) = 3000.00 SQ.M
\ \ | - CAP, 2,40,419.00 LIT. UTILIZED AMENITY AREA = 1140.68 SQ.M 1140.68
\ \ e 4 o | BALANCE AMENITY AREA = 1859.32 SQ.M
J ' 12, | TOTAL AREA AVAILABLE (10+11) 10489.56
r \ \ 3 <t PARKING STATEMENT CONSIDERATIONS 12. |MAXIMUM UTILIZATION OF F.S.. PERMISSIBLE AS PER ROAD WIDTH| - - -
\ | IR T i PREVIOUSLY APPROVAL 1. PLOT AREA = 10000.00 SQ.M e gt ot s P o
\ \’/___/,__. — B 9. - - = — 3 Esi K B | 13. [ TOTAL BUILT-TUP AREA IN PROPOSAL.
b : g a) COMMERCIAL BUILT—UP AREA e
' \ \ B || 8 | % 1 |a) F.8.| (BUILDING) 11967.33 c) EXCESS BALCONY AREA COUNTED IN F.S.L -ole
e _ \ \ Clacz | 44| 136 | 116 b) F.S.| ( CLUB HOUSE) 146.24 e) TOTAL BUILT-TUP AREA (a+b+c+d+e) 10489.08
T FIRST 103 (49275 - \ \ | it e e 3) REQUIRED
104 49275 & \ \ | N s, FOR_LIG/MIG_(WHADA) PASSAGE/LOBBY PASSAGE | LOBBY b) PROPOSED ' 330
. \ . -
~ SECOND 203 49.27 | N PARKING REQUIRED | BUILDING | CAR | SCOOTER | CYCLE
204 wj; \ \ | PR N | 5| o | 2 2228.07 PR e PARKING STATEMENT OB | ot croie | out Siver
THIRD 303 49275E \ \ ") N Y 8 el 0 5. - o i e Eg)) g T e
304 49.275 j \ \ NG RN T [ 15 | 60 | 62737 |se267 | 121994 SCHEDULE OF OPENINGS:
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